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Ministry. You will ba surprlsad to know that an tha.a 
factorlas wara managed by tha Textne Ministry till thasa 
ware making profit and now the Minister and officers of 
Taxtlle Ministry have sent thl. notice. It 'should be 
Inqulrad Into. What will ba the future of such Institution 
which Is not under anybody'. charga. 

Sir, through you I would like to say that this matter 
pertains to millions of farmers and for the last two years 
Rs. 18 crore of farmers Is due ... (lnterruptlons) 

{English} 

MR. SPEAKER: Shrl Ram NIlglna Mishra, You have 
given your notice only at 10.20 a.m. Even then I allowed 
you to raise It here because of the seriousness of the 
problem. Please complete It soon. 

[Translation) 

SHRI RAM NAG INA MISHRA : Please let me speak 
for one minute. I am just concluding. 

Sir, these lactorles are not under anybody's charge 
so I request the Govemment to take over it or issue 
instructions for the State Government to take it over. 

Alongwith this, I would also like to raise a matter of 
sugar mills of Kaptanganj and Sardarnagar. Rs. 22 crore 
of farmers Is due on Sardarnagar sugarmlll and Rs. 14 
crore on Kaptanganj sugar mill. These are private sugar 
mills. I would raqueat the Governmant to take over these 
sugarmilis as larmers are not getting their dues. 
Otherwise such an arrangements should be made so 
that farmers could get their payment and these mills 
function properly. 

Hon. Minister of Agriculture Is present here who is 
well-wisher of farmers. Millions of farmers are suffering 
due to It and both the concerned ministers are not here. 
I would request you to convey my feelings to them. 

{English} 

MR. SPEAKER : Now, we are going to have a 
discussion under Rule 193. 

(lnterrupt/ons) 

MR. SPEAKER : Shri Ahamed, please take your 
seat. It Is going to be a very Important discussion. 

(Interruptions) 

SHRI E. AHAMED : Sir, as a matter of propriety, I 
would like to bring an important point to your notice. I 
would take only one minute. 

Sir, the House Is In Se.slon. When the House is In 
Session-as the hon. Ministers are accountable to the 
House-they must provide all information to this House 
first. But It Is so unfortunate that the hon. Oelence 
Minister has given Information to the newspapers 
through private news channel. 

I would Just like to say that no Minister shall be 
allowed to belittle the dignity of the House. 

MR. SPEAKER : It has already been noted by the 
hon. Minister. Please take your seat, Shrl Ahamed. 

SHRI E. AHAMED : I would only like to bring It to 
your kind notice that before coming to the House, he 
has given many defence-related matters to the Press. 
It Is my duty to bring It to your notice. 

13.11 hr •. 

DISCUSSION UNDER RULE 193 

Incldant. of .ulclde committed by farmer. In 
varlou. part. of the country due to non-

p.yment of remunerative price. for 
their agricultural produce 

MR. SPEAKER : The House shall now take IlP 
discussion under Rule 193 regarding incidents of 
suicide committed by farmers In various parts of the 
country due to non-payment of remunerative prices for 
the agricultural produce. 

Before the discussion starts, I would like to make a . 
small observation. 

Being personally aware of the plight of farmers In 
Andhra Pradesh, i can say that the reasons that have 
led the farmers all over the country to take resort to this 
extreme step are not lar to seek. It is actually a 
combination 01 lactors-natural and man-made-that has 
resulted in this calamitous situation. Be it the non-
payment of remunerative prices In some States, the 
failure of crops due to inclement climatic conditions In 
other States or the supply of sub-standard Insecticides 
and pesticides In some other places, or even the 
uncertified seeds, Inadequate credit lIow etc., the net 
result is that the poor farmer has been at the receiving 
end. 

As the hon. Membe,. are aware, agriculture sector 
today provides livelihood to about 64 per cent of the 
labour force, contributes nearly 33 per cent of Gross I 
Domestic Product and accounts for about 18 per cent 
share of total value of the country's export. Keeping in 
view the Importance of agriculture sector In India's 
economy and in view of the plight of the farming 
community, It has become necessary to have an in-
depth .Iook into the grievances of the farmers. 

This House Is about to discuss this matter now. I 
would urge upon the hon. Members to rise above party 
lines and maintain objectivity in their speeches. 
Apportioning blame is not going to help; constructive 
suggestions haYe to be made to overcome the problems 
that beset the agricultural sector. 

I would also urge upon the Government to make 
some meaningful positive response by announcing 
concrete and comprehensive steps which It intends to 
take In this regard to ensure that such tragic Incidents 
do not recur and to ameliorate the plight of the farmers. 



295 Discussion und.r Rul. 193 JUNE " 1998 Discussion und.r Rul. 193 2~6 

Shri Vilas Muttemwar may now initiate the discussion 
on the subject. 

[Translation) 

SHRI VILAS MUTTEMWAR (Nagpur): Mr. Speaker, 
Sir, I thank you for allowing me to raise the serious 
matter relating to suicide committed by farmers, In 
various parts of the country, who suffered heavy loss 
due to natural calamities, heavy rain and are not paid 
remunerative price of their produce. I and my party 
associate ourselves with the sentiments expressed by 
you that this Issue should be debated here above the 
party lines. 

13.14 hr •. 

(Shri P.M. Sayeed in the Chail') 

Mr. Chairman, Sir, It is a serious problem. Today we 
are celebrating the golden jubilee of our independence 
but during this period farmers have been neglected a 
lot. We proclaim very proudly that farmers are the 
backbone of our economy but what has been done so 
far for strengthening their financial position. We all are 
responsible lor It. As a result of It. more than 500 farmers 
have committed suicide in various States. It is a lapse 
on part of all the political parties and our leaders. Time 
is still there. Therefore, In view of the seriousness of the 
situation some appropriate and permanent 
arrangements should be made in this regard. 

Hon. Prime Minister Is quite serious about security 
of the country. Now the whole world is discussing his 
decision In this regard. It would have been better If he 
had taken appropriate measures for strengthening the 
financial position of farmers. The whole country would 
have thanked him for It. His name would have been 
written In history of the country. But It did not happen. 
I am very constrained to say that when representatives 
of people from West Bengal, Orissa, Maharashtra and 
KBrnataka raised a demand here for providing 
compensation to farmers, the hon. Prime Minister and 
Minister of State for Agriculture had given an assurance 
In this House that Special study teams will be sent to 
these States to make evaluation of the losses suffered 
by farmers so that required assistance could be prOVided, 
but unfortunately, no Initiative has been taken so far. 
What has been done so far is quite Inadequate. State 
Governments have not been provided any assistance. 

I am saying this with a sense of responsibility that 
when this matter was raised In the House earlier the 
figure of suicide committed by farmers was 26 and hon. 
Prime Minister had given an assurance that B speCial 
team would be sent to Maharashtra. The Chief Minister 
and the Deputy Chief Minister of the State also 
requested for It. On 27th of the last month It was replied 
that 51 farmer. had committed .ulclde. If proper attention 
had have been paid at that time, 25 more farmers would 

not have committed suicide. Now this figure has crossed 
52. Day before yesterday also, another farmer had 
committed suicide. The Leader of Opposition Shrl 
Sharad Pawar had gone there to conaole the family of 
that farmer. We have to face senous conaequence. 
because proper attention is not paid towarda the serlou. 
problems. The assistance provided after the death of 
farmers is also not adequate and uniform in all the 
States and cases. The rate of compensation given after 
death of a person in bus accident, road accident, railway 
or air accidenl is differenl. A compensatIon upto Rs. 5 
iakh is given in some cases, But the farmera, who 
committed suicide whlla protesting against this system 
are given only a meagre amount as compensation. 
Various States have sanctioned different amount for it. 
In Andhra Pradesh Rs. 2 lakh has been given as 
compensation whereas Maharashlra Government has 
given only one lakh and soma other Statea have given 
even less amount. I would request the Government to 
fix specific amount for It. Nobody kills himself for sake 
of money. I, therefore request the Government that State 
Governments as well as Union Government should take 
initiative in such caslls. This time It has not been taken. 
Thera is an able Chief Minister and Deputy Chie' 
Minister in my State but they did not visit the State when 
suicide by farmers started. Just now hon. Mr. Speaker 
was saying that such Issue should be considered above 
party politics but unfortunately Chief Minister of my State 
did not get any time to visit. When farmers in my State 
were compelled to commit suicide, the Chief Minister 
was celebrating his birthday like a king. Shiv Sena Is 
in power in my State ... (Interruptlons) 

SHRI UTTAMSINGH PAWAR (Jalna) : Mr. Speakar, 
Sir, I object to It. It is not so ... (Interruptions) 

SHRI VILAS MUTTEMWAR : Did he not celebrate 
his birthday? ... (Int.rruptions) 

SHRI UTTAMSINGH PAWAR : Do you know that? 
... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR : He celebrated his 
birthday, ara you sure about It? .. (Interruptions) 

(English) 

You please tell ma the date ."(Inlfl,,uptlona) He .hould 
not make wrong allegations ... (lnterruptiona) " is right? 
... (Interruptions) 

(Trans/a/lon) 

SHRI VILAS MUTTEMWAR : We will verify the date 
... (Interruption.) 

(Engllah) 

MR. CHAIRMAN : No, no, Shrl Sirpotdar, ple •• e 
reluma your .eal. 

(lnterruPtlona) 
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MR, CHAIRMAN : H. has not utt.r.d any 
unparllam.ntary word, Wh.n you g.t your chance to 
apeak, you r.rut. It. 

(Interruptions) 

MR. CHAIRMAN : Shrl Sirpotdar, pleaa. aak your 
M.mb.rs to r.aume th.lr aeata. 

(Inte"uptlons) 
SHRI MADHUKAR SIRPOTDAR : Sir, h. ahould not 

name per.ona ... (lnterruptlons) What la this? 
... (Interruptlons) 

SHRI VILAS MUTTEMWAR : Wh.n your Party II not 
taking the Initiative ... (lnte"uptf0n8) Th. Hon. Speaker 
has alr.ady ask.d all the political Partie. 
... (Inte"uptlons) 

MR. CHAIRMAN : Th.r. I. no unparliamentary 
word. 

(Inte"uptions) 
MR. CHAIRMAN: Nothing will go on record. 

(Interruptions)" 

MR. CHAIRMAN : Shrl Mutt.mwar, you pl.aae do 
not yield. You mu.t addreas the Chair. 

SHRI VILAS MUTTEMWAR : Sir, thank you for giving 
me protection ... (Inte"uptfons) 

MR. CHAIRMAN : Shrl Sirpotdar, you are going to 
speak on this aubj.ct and th.n you refute It. 

SHRI MADHUKAR .SIRPOTOAR : Sir, It II a good 
subject and .verybody .hould sp.ak by rI.lng above 
Party line • ... (Interruptions) 

MR. CHAIRMAN: Your name Is th.r. In the lIat of 
speakers. You refute whatev.r you want to wh.n you 
speak. 

(lnte"uptlons) 

(Transl.tlon] 

SHRI VILAS MUTTEMWAR : Sir, as I .ald .arll.r 
also that the Stat. of M.hara.htra ha. b.en • laadlng 
Stat. which onc. occupied the number on. poaltlon 
amonast all the Stat.. of the country, howev.r, the 
Incld.nt. that h.ve b •• n occurring now-a-day. have 
never occurred In the laat fHty year •. I am saying It with 
full aenae of re.pon.lbillty. 

{English] 
MR. CHAIRMAN : No running commentary plaaa •. 

(Interruptions) 

(Transl.tlon] 
SHRI VILAS MUTTEMWAR : Sir, .uch an Inatanc. 

of aulcld.a hu never occurr.d In Mahara.htra •• rll.r. 
In 1972 ... (Interruptlons) 

'Not R.cord.d 

{English] 

MR. CHAIRMAN : Pl •••• do not apeak like this. I 
have .e.n you. Do not do that. You are a n_ Member. 
Th.r. Is • w.y to .xprea. your opinion here, not by 
giving a running commentary like thla. There ahould be 
no running commentary. 

(Tr.nsl.tlon] 

SHRI VILAS MUTTEMWAR : Sir, such a famine 
occurred In Mahar.htra In 1972 and at that time, 
employment was provld.d to eight lakh people under 
various .ch.m ... Th. then Chief Minister and the leader 
of the farmers. Late Shri Vasant Rao JI Nalk had said 
at that time that the farmers are self-reapecting people. 
They do not want alms. They are prepared to work . 
When this problem came up before the then 
Govemment, the loans were waived off; new loans were 
disbursed and fresh .. eds given to them, but no such 
measure was tak.n this year. Recently the Prime Minister 
had announced that no Injustice will be done to the 
farmers. That we .re concerned with the farmers and 
we are worried about the rise In' the caaes of suicide. 
According to the figures furnished by the Hon'ble 
Minister, the number of such cases Is 236 In Andhra 
Pradesh-and as is being reported that It has touched 
the 300 mark now-29 In Karnataka and 51 In 
Maharsshtra which stands at 52 now. In this way, the 
number of such cases Is rising day by day. We are 
holding a discussion In the House but It Is not having 
any Impact on the Government and Its machinery and 
we talk of discua.lng the matter by rising above the 
party line. All of us elected to the Parliament are 
responsible for resolving this problem. Despite the steps 
taken by the Government, we have been unable to 
prevent the occurrence of aulcldes. This Is not only a 
matter of regret, rather It Is a matter of shame for all of 
us. I would like that a full day discussion should be held 
on this Issue. Several Members would like to express 
their views on the subject from our side. The other day, 
Hon'ble Minister, Shrl Sompal said that he Is going to 
Introduce In the House a concrete programma regarding 
concessions and facilities proposed to be given In this 
regard. The facilities announced so far are not going to 
be of much help In resolving the problems of tha farmers. 
In my vl_, a large scale relief package has not been 
provided to the farmers so far. Through you, I urge upon 
the House to ensure that a compensation of not merely 
one-two lakh rupees but at least five lakh rupees Is 
given to the famlllea of the farmers who have committed 
aulclde. 

Nobody sacrifices one's life for money. In view of 
the crisis that their famillea ara passing through, W8 
should liberally help them. Aa for the loans due from 
farm.ra, If they are unable to raturn the loans, I would 
request the Houae to waive off the loans because we 
have waived off loans on earllar occasions also In 
varloua sectors, If an Industrialist borrows crores of 
rupees from banks, diverts It for setting up different 
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companl .. and declar .. his unit to be a alck unit, the 
Govemment and the banks write off the Ioana. When 
our Parliament and banks can write off the loana to the 
tune of eror. of rup ... 80 liberally, we ahould ahow 
such generoalty In the case of farmers also and waive 
off their loans. 

Sir, I am proud to say that when my party was In 
power In 1981, Shrl Antulay was the Chief Minister of 
Maharashtra. Right atter coming Into power, he waived 
off the loans of farmers. The sa!,!e may be done this 
time also. Once again. I would like to request that the 
Government should take an Initiative to write off the 
loans of the farmers. The Union Government should 
instruct the State Government to supply such Inputs as 
the seeds, fertilizers etc. for sowing the crops. New 
loans should be granted for sowing new crops and the 
recovery should be made In Instalments allowing a gap 
01 seven years. Such Instructions should be given to 
the IInanclal Institutions disbursing loans such as the 
NABARD, District Central Co-operatlve Bank, Rural 
Development Banks. Strong steps are taken to recover 
loans from the farmera. Their belongings are thrown 
away, they are evicted from their homes and their 
livestock are taken away. Such practlee should be 
stopped. 

{Eng/Ish] 

SHRI RAVI SITARAM NAIK (Pana/I) : May I point 
out, Sir, that there Is no quorum In the House. A very 
f_ people are present from the ruling party. 

MR. CHAIRMAN : The bell Is being rung-Now 
there Is a quorum. The Hon. Member, Shri Muttemwar 
may continue. 

(Interruptions) 

(Translation] 

SHRI VILAS MUTTEMWAR : Mr. Chairman, Sir. a 
discussion was held the other day also. I have the 
debate of that day with me. On that day, Hon'ble Prime 
Minister hlmaeH had stated that a full day diSCUSSion 
should be held on this aub/ect. We want full dlscu .. lon 
and we are prepared to alt here throughout. 

It Is rather unfortunate that It Is not so. The person 
who approved 01 It, the Minister 01 Parliamentary Affairs 
himself Is abaent. The attitude of the Government towarda 
such a serious Issue Is all too evident ... (Interruptlons) 

{English} 

MR. CHAIRMAN: Nothing but what Shrl Muttemwar 
speaks will go on record. 

(Interruptions)" 

.ONot Recorded. 

[Translation] 
SHRI VILAS MUTTEMWAR : Mr. Chairman, Sir, I 

have a copy of the debate with me wherein the Prime 
Minister had stated that he will alt here throughout the 
discussion. That Is why I am mentioning It ... 
(Interruptions) 

MR. CHAIRMAN: If you address them. there will be 
more Interruptions .. You should not answer them. 

(Interruptions) 

MR. CHAIRMAN: There will be no lunch hour today. 

SHRI VILAS MUTTEMWAR : Mr. Chairman, Sir, as 
I was saying that 52 people have committed aulelde In 
Maharashtra. In a reply given that day, It waa stated that 
a compensation of one lakh rupees hIS been given In 
twelve cases and in seven cases, a compensation of 
fifty thousand rupees has been given. That Is Why I was 
raising this Issue regarding compensation-now whether 
it Is decided by the Central Government or the State 
Govemment-but there should be no discrimination In 
the matter of granting compensation. Same amount of 
compensation should be given to all and that should be 
the maximum. As I have demanded earlier also that an 
amount of live lakh rupees should be given. 

Secondly, the seeds and the cheml~al fertilizers 
available In the market are adulterated, Several auch 
Instances have come to notice wherein the farmers 
have suffered loases due to this very reason and the 
farmers have committed suicide because of this reason. 
The punishment for adulteration waa aeven years which 
has since been reduced to three yeara ... (Interruptlon_) 
The Sentence was reduced to three years by an 
ordinance. Whereas In this case-where the farmera 
have been forced to commit sulclde-provislon ahould 
be made for more stringent punishment so that people 
dare not commit the offence 01 adulteration, However 
as I see It, we have given a relaxation In punishment 
to the offenders. Mr. Chairman, Sir, I belong to Vldarbha 
region. Out of the 52 ca .. a that have occurred In 
MaharlShtra, 28 have occurred In Vldarbha alone. 
Vldarbha has alwaya been neglected In each and every 
field, whether It Is the ca .. of providing Irrigation 
faCilities, or the funds. The people of that area have 
been contlnuoualy requesting the Houae and the country 
to allow for the formation of a separate State .0 that 
they may undertake the development work by 
themselves. Had their demand been met, the farmer. 
would not have had to undergo aufferlng. 

Four thousand megawatt 01 powe, Is generated In 
Vldarbha whereaa only 800 megawatt power la .upplled 
In this region. The reat Is supplied to Mumbal Pune 
Thane, Sholapur and Kolhapllr. The rate per' unit of 
electricity Is the aame for Mumbal, Nagpur and Vldarbha. 
The Government of Maha,ashtre has apent two 
thousand erore rupee. 10r tranamla.lon of power One 
and a haH lakh application. submitted by the farm~r. to 
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the Electricity Board for power connection to help run 
their pump •• .ta ara lying pending and ttla farmers are 
not being glvan power connection •. Th.,. are 2,82,000 
power pumps In Vldarbha whereas In District Nulk, 
ttlere are 3,18,000 pumps. Thare ara 22 lakh pumps 
throughout ttle State of Maharash1ra-whereas Vldarbha 
which generates 4000 megawan of power, gets the 
power supply to run only 2,22,000 pumps. One and a 
half lakh applications for gramlng power connections 
are lying pending before the State Government. This Is 
the state of Imbalance and gross neglect and that Is 
why, the farmers of that area are commming suicide. It 
is a very serious maner. Through you, I would request 
the Government to take some concrete steps In this 
regard so that no farmer Irom any State Is forced to 
commit suicide and rather he should be enlivened with 
such a feeling that whenever such an occasion arises 
the Government 01 the land, the Members of Parliament' 
the Isws and the constitution will come to his rescue. Ii 
we are unable to generate such a confidence In the 
farmers, all our dlscuaslon wlH remain futile. I am hopeful 
that the Members of Parliament, the Prime Minister and 
the Cabinet Ministers will reapect my. sentiments. With 
this, I conclude my apeech. 

SHRI AMAR PAL SINGH (Meerut) : Mr. Chairman, 
Sir, In 1997-98, the use of inferior pesticides, taking 
loans from the local moneylenders at higher Interest of 
natural calamities or financial constraints were some of 
the reasons due to which the cotton-growers were forced 
to commit suicide. However we will have to review the 
present position keeping in view the position prevalent 
in 1996-97. A bumper crop of conon was reported in 
t 996-97 and the Government was unable to procure 
the entire lot, due to which the farmers faced financial 
ruin. 

India Is an agricultural country and the farmer of 
our country Is producing foodgralns for 100 crore 
people. Nothing can be more grave than this that the 
farmer who feeds 100 crore people Is unable to afford 
two square meals for himself and his family or Is forced 
to commit suicide or sell his children due to financial 
constraints. When the farmers faced financial mess In 
1996-97, It was very natural for the production level to 
dip lower In 1997-98 because the farmers did not have 
any money lor purchasing superior quality seeds, 
fertilizers and pesticides. He did not get loans In time. 
In 1987-88 alao, 37 conon growers had committed 
suicide In Andhra Pradesh and then a Commmee was 
constituted under the Chairmanship of Deputy Governor 
of Reserve Bank, Shrl P.O. Ojha, however no 
Government has so far made public the recommendation 
given by the commmee constituted In 1987-88 and the 
recommendations have not been Implemented either. 
The House and the people of the country are unaware 
of the contents of the report of that Commmee. What 
could be more unfortunate for ttle farmers that If they 
Increase the production of wheat, the wheat-growers 

face huge losses. Similarly when sugarcane, potatoes, 
onions and cotton are produced In large quantities, the 
growers are financially ruined. 

Mr. Chairman, Sir, we had a bumper crop of 
sugarcane In 1977-78, 1991-92 and 1995-96, however 
the farmers were forced to burn their crop In the fields. 
Similarly we had a bumper crop of onion In 1994-95 
but the onion turned rotten and the farmers were unab~ 
to recover their co.ts. The crop of Potato met the same 
fate In 1996-97. In 1995-96, rubber was Imported and 
when the farmers produced rubber in large quantity in 
1997 -98, the rubber-growers were finanCially 
devastated. 

Mr. Chairman, Sir, this House has to think over the 
question of giving protection to the farmer at the time 
of peak production of crop. Farmer lands himself In the 
financial crisis by getting maximum yield of Its crop and 
even then the Government does not provide him any 
protection. In every corner of the world, if the need 
arises the excess production Is thrown into the sea but 
the financial exploitation of farmer Is not tolerated. In 
our country, situation Is just the opposite. Peak 
production in one year has a negative effect and the 
next year production slumps. I would like to quota the 
example of sugarcane. The Government was exporting 
sugar in the year 1991-92 when sugarcane farmer was 
facing financial constraints. Due to financial difficulties, 
the farmer's crop cycle gets disturbed and production 
decreases consequently. The country had to again 
import sugar In the year 1994-95. Not only sugar-but in 
all crops, the scene is the same. We have to stop this. 
Recently, Shri Sharad Joshi started an agitation In 
Maharashtra on the price of onion. In 1994-95, onion 
crop was rotten which led to steep increase In Its price. 
What are the factors which contribute to such a situation? 
The country can progress much If the economic 
exploitation of the farmers Is checked and full protection 
is provided to them In the year when they produce 
maximum crop. Then the farmers will not be forced to 
commit suicide and their produce could be exported 
every year. Only the farmer can change the economic 
situation of the country. Were the State Governments 
not Impoalng tax before 1974. Now barriers have been 
installed on the border of every State. All restrictions 
are going to be removed on 1500 Items of goods being 
Imported from SAARC countries by the year 2002. But 
in our own country restrictions are Imposed In the name 
of Mandl Parlshad or Trade Tax etc. A farmer cannot 
carry his crop from one State to another. Hon'ble Shrl 
Sompal Is present here. I had raised the matter under 
rule 377 on 30th March and also under an Unstarred 
Question that the farmers should have the liberty to 
take his crop and crop based products and bl-products 
all over the country. In his reply, the hon'ble Minister 
stated that barring paddy's movement In Jammu and 
Kashmir, We.t Bengal and Andhra Pradesh the farmer 
can take all crop from one State to another. Bagpet, the 
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constituency of the Hon'ble Minister Is adjacent to 
Haryana Border. I would like to draw the attention of the 
Hon'ble Mlnlater towards the fact that when there Is 
excess production of paddy crop In Uttar Pradesh, 
farmers try to take It to Haryana but they are stopped 
on the border. They have to produce no objection 
certificate from the Mandl Samltl. Is Molasses not the 
blproduct of augarcane? They are required to take the 
permission of Excise Department before taking It out 
from the State. Same reatrlctlon has been Imposed on 
molassea. Only Rajasthan Government has removed all 
these barriers. Is Rajasthan not collecting the taxes. 
Even the World Bank has praised this step. 

My first submission to the Hon'ble Minister Is to 
Implement the recommendations of P.D.Ojha Committee 
which was set up in 1987-88 so that farmers may not 
be compelled to commit suicide. Secondly, at the time 
of peak crop production, Government should protect 
them and should continue to purchase the produce till 
the end. Thirdly, ten years ago, the Government had 
directed the banks to enlist the villages to be covered 
under a particular branch. Thus, the villages were tagged 
with the banks. But on the basis of the capacity of the 
farmers no limit of loan has been fixed by the bank 
officers till date. The banks should be asked to fix loan 
limit in respect of farmers in accordance with their 
financial capacity so that they do not face difficulties In 
securing loans. To face the natural calamities, Crop 
Insurance scheme should be implemented effectively 
with immediate effect. I request the Government to 
remove all the inter-State barriers which are being put 
by the State Governments. It Is Important for national 
unity and will help the farmers who face hindrance in 
the movement of their produce from one State to another. 
Economic assistance from the Central Government to 
the State Government should be stopped If a particular 
State refuses to remove the barriers in respect 01 
movement of foodgralns. 

Hon'ble Minlater has just now stated that farmers of 
Uttar Pradesh have been allowed vaccum pan crushing 

. fecility for Khandaari which will Increaae the recovery of 
sugar. It will result In avoiding the national loss, Increase 
in the power generation capacity and payment of higher 
price to farmers for their sugarcane crop. But a reatrlctlon 
has been imposed that only the milia outside the reserve 
area will get this facility. This Is wrong because 
Khandaari units which are running In reserve area are 
stili cruahlng sugarcane, Sugarcane growers will not be 
benefited until ali knandsarl units are permitted to uae 
vaccumpan facility. My aubmlsslon la that to run the 
augar milia smoothly no new khandsarl unit ahould be 
permitted to be aet up In reaerved ar.a. It la In the 
intereat of the farmera that both augar milia and 
khandsarl units baaed on vaccumpan technology run 
comp.tltlvely. 

I request that a high pow.red commltt •• shoutd b. 
aet up to go Into the sulcld.s committed by the farm .... 
of Andhra Prad .. h and Maharashtra. They should b. 
given ad.quate comp.naatlon and the paym.nt of 
Intere.t due to the money lenders should alao b. 
waived. Union Government should requ.st both the 
State Government. to walv. the recov.ry of the Intereat 
on the money I.nt by the money lends ... and Government 
should pay the principal amount. In th.se Stat.s farmera 
did not get the loan from the banks also. So, I requ.st 
the Union Government to look into ali thea. aspects. I 
also submit to this House that If the farmer Ia saved 
after this serious discussion, this country will move 
forward on the path of economic development. I would 
like to tell you that the market wtll not run prop.rty till 
the purchasing power of farmer and labour.rs do .. not 
go up and the industrial gooda wDI not b. sold unt" the 
purchasing power of businessman, farm.r and labour.rs 
increases. India Is an agrlcultur. baaed country. If the 
farmers continue to be poor the country will alao b. 
poor and If the farmers are prosp.rous the country will 
also be prosperous and Its economic situation wHI b. 
improved. I request the Union Gov.rnm.nt to solve all 
these Issues. i thank you for giving me time to sp.ak. 

SHRI BALRAM JAKHAR (Blkan.r) : Mr. Chairman, 
Sir, we are discussing a very important problem but I 
am a little disappointed as the Hon'ble Minister for 
Agriculture Ia not present here. Shri Sompal Is present 
and I have a regard for him. He has the knowledge 
about the life of a farmer. As this Issue Is concerned 
with 74% of the people of the country, It was necessary 
for the Agriculture Minister to be present In the House. 

I am observing thst when It comes to the probl.ms 
of the farmers, we find a very lew listeners In the House. 
Sometime, I think that If you want to punlah a person 
make him a farmer instead of sending him to jail. No 
one listens to the farmer. Only we can understand hla 
agony-only the w.arer knows where the shoes pinches. 
Commitments should be fulfilled. He should have been 
pre .. nt In the House If he had said so. We have a pain 
in our hearts which must be listened to. Whatever Is 
going to be discusaed in the House ahould be felt by 
us from the core of our hearts. Five hundred' farmers 
have committed auicid .. but the Government Is 
unmoved. Such a callouanesl Ia unheard of. Whether 
it la our party or aome other party the country belong to 
all. The country depends upon the people who grow 
lood for It. They work hard for the whole day and night 
in all typea of weather. Shri Sompal perhaps 
understands It. PerhapI, he has done ,arming hlmaelf. 
He must be knowing what the chili Ia. I have 'elt It. 
Water freezes due to the cold and the farmer has to 
Irrigate the field with thla water and In aummer he has 
to work under soo temperature. Today, anyone among 
the membera will get sun-stroke If he works In the nelds 
under such conditions. But, the question Is that we do 
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not understand tha agony of the farmer. Nobody give. 
welghtaga to the work dona by the farmer.. I hava 
.poken a lot on this subjact. I .aldom agree wltl1~ars 
on thl. Issue. Whether It Is my Governmant or,:.your 
Government, I have always taken a defiant stand on 
this question. It Is all right that nuclaar axploslon has 
been conducted In the country. Our enemies, friends 
and even our neighbouring countries have also 
conducted the same test. 

It can go on like thill. But what about the time bomb 
of population explosion which Is being created here 
and which Is more dangerous than tnls bomb. What Is 
being done In this regard? Earlier we were only 33 
erore and now this figure has risen to 99 crore. We 
formulated a policy of land ceiling and land was 
distributed accordingly. But what Is the present structure 
of land In thill country. What will be the ultimate result 
of It If population keep on growing with the present 
speed? In a family where after Imposition of land ceiling 
three generation came Into existence what Is the size 
of the land holding with them? Earlier, there was a 
father with two sons and now those two sons may have 
three, four, six or eight sons. The land given to this 
family may be 17 acre or 12* acre and now with Its 
division among to a football field only. What will be the 
consequences of the unemployment prevailing among 
educated youth In the villages. What they will do? Where 
will they go? They may try to move towards cities where 
they would be forced to live In slums and create more 
slums and filthy conditions. They would fight each other 
for employment and for their survival. No one Is paying 
any attention towards It. Whether I had been In ruling 
party or In opposition. I have always stressed the need 
for curbing population growth' or It will pose a serious 
problem before the country. Today farmers are dying, 
500 farmers have committed suicide, tomorrow one 
thousand farmers will commit suicide and then three 
thousand. In such a situation If farmers will find me and 
you there they will try to beat us because as you find ... 
(Interruptions) Please listen to what I am saying here. 
It Is a matter to be considered seriously as our future 
depends on It ... (Inte"uptlons) 

{English] 

MR. CHAIRMAN : It ill outside and not here. 

{Translation] 

SHRI BALRAM JAKHAR : What Is happening today. 
I feel that evan, 50 yaars aftar Independence people 
are not getting drinking water .. per their requirement. 
Here paople r .. ort to strlka, break pitchers If for one 
day watar and power Is not supplied ... (Interruptions) 

{Engllah] 
I am sorry, I am baing Interrupted. Please do not 

Interrupt me. 

{Translation] 

I trying to expra.. my feelings. I would like to tell 
this to you. I am unable to understand as to why hon. 
Prime Minister has not come In the House. 

{Engllah] 

He should baen here. I demand his presence In tha 
House because It Is so volatile issua which has to be 
heard. It has to be heard throughout the country. Five 
hundred people hava committed suicide and nobody 
llatens to them. The State Governmenta are sleeping 
and 80 Is the case with the Central Government here. 

SHRI A.C. JOS (Mukundapuram) : Even that side Is 
empty. 

SHRI BALRAM JAKHAR : I do not mind whether It 
Is empty or not because I have already seen this. 

{Translation] 

I know that and for the last 17 or 18 years I have 
experienced that Issues regarding welfare of farmers 
are not given due Importance. 

Mr. Chairman, Sir, I would like to say that conseneus 
should be reached on such Issues. I would like to aerve 
the country and I am ready to do anything for the welfare 
of farmers. How those farmers died? 

SHRI INDRAJIT GUPTA (Mldnapore) : Pleaae tell 
how those farmers died? 

SHRI BALRAM JAKHAR : That is what I am' doing. 
The size of their agricultural land holding Ia very amall 
and It Is not sufficient for their livelihood and today 
Investment on Inputs for agriculture la easentlal. 
NABARD, co-operatlves and other small Institutions give 
small amount of loan to farmers. Indrsjltjl I was honffled 
to see dead bodies of those farmers. I was sent to 
southern part of India with a team by the Congress 
President. I visited Andhra Pradesh and Karnataka and 
submitted a report to hon. Prime Minister regarding tha 
situation In those States. Hon. Prime Minister accepted 
the fact and blamed the State Governments for It. I do 
accept that It Is a State subject but we cannot escape 
our responsibility. We should coordinate and direct the 
State governments about It. 

It was decided that termers will be supplied hybrid 
seed at a rate of Rs. 35 per kg but It could not be dona. 
The termers got Inferior seed at a rate of Rs. 200 per 
kg. Later on they had to pay Rs. 500 for one kg of 
spurious seeds. Due to Inclement weather farmar 
suffered a huge loss. Later on he tried Insecticide and 
pastlcldes to siva his crop. Due to supply of spurious 
pestlcldas he was ruined totally. 

Mr. Chairman, Sir, the agricultural department ill not 
functioning properly. Agricultural services are not being 
rendered at all. They are not accountable to anyone. 
Crops of 'tur' and cotton were destroyed totally. You will 
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be surprised to know that farmers had borrowed money 
at a higher rate of Interest for raising these crops and 
thus they had to commit suicide. When there was 
unionist Government In Punjab, Sir Chhotu Ram was a 
Minister. He enacted a law under which no one could 
attach the land, house, buffalo or any property of farmers. 
This law was oppoaed tooth and nail as black law. 
Earlter money lenders used to sttach the land, house 
or buffalo of farmers " he failed to retum the loan, but 
slnea enactment of this law now no one can attach 
land, houses or buffalo of farmers. 

Mr. Chairman, Sir, so far the lsaue of commming 
suicide by farmers In Southern part of the country Is 
concerned, I would like to tell that they had borrowed 
money at 40 or 50 per cent rate of Interest. How farmers 
could repay that amount when they are unable to pay 
the loan taken at 9, 10 or 11 per cent Interest. NABARD 
and cooperatives provide loan to farmers at a low rate 
of Interest and even that cannot be repaid by them. 

Mr. Chairman, Sir, I had been to Warrangal where 
farmers were on a month long strike. Naldujl also came 
there. I discussed the reason of the strike with them. 
They told that strike was held because governmental 
agencies had not purchased their produce. Even" they 
purchased the produce from farmers, It was done at a 
lower price. Cotton was purchased at a rate of Rs. 
1600-1700 whereas market rate at that time was Rs. 
2300 or Rs. 2400 per quintal. Now in such a situation 
farmers were compelled to commit suicide. I met the 
slater and wMe of one ot such tarmers. They told that 
payment for 200 tonnes of sugarcane supplied two years 
ago Ia stili due trom sugarmilis. In this way crores ot 
rupees ot tarmers are stili due on sugarmilla. No 
attention Is being paid towards It whereas money lender 
tries to harass them for repayment of loans taken from 
them. 

14.00 hr •. 
(SHRI RAGHuVAN8H PRASAD SlNOH In the Cha/l) 

I would like to say that It Is not a good beginning. 
Consequences of such a decision would be quite 
explosive. This will result In violence, people will fight 
and kill each other. I had visited the area. What Is the 
solution of this problem? State Government should have 
taken remedial measures and visited the spot but It was 
not done. Chief Minister of the State has visited the 
area only onee. Earlier report of suicide by one farmer 
came, then two and later on death of ten persons was 
reported. Is this Government sleeping? Is It not 
accountable to anyone? Chief Mlnlater had gone there 
and given assurance for purchase of cotton and but It 
was not done. I asked Naldujl that he had given that 
assurance to tarmers but he tried to evade this Issue. 
It should not be so. The State Government had the 
Union Government, both are working on the same line. 
I do not understand as to how long It win continue. It 

Is a daylight robbery. Farmers are compened to pay 50 
percent Intereal, It Is a loot. 

{English] 

You are not taking any action. Theae are daylight 
robberies. 

[Translation] 

Such persona should be hanged. Moratorium should be 
Imposed. One may charge 10 percent Interes' for his 
money but 50 percent Interest on loan Is too much. Why 
'Is It happening? What will be the consequences of such 
Incidents? 

Now I would like to take up the lsaue of 
compensation. Crops have been ruined but the country 
requires another crop, the children and family members 
of those, who died also need food and clothing. They 
should be made to stand on their feet. I know that no 
Government would be able to compensate fully the loss 
suHered by farmers, but atleast they should be provlctad 
seeds, fertilizers and other necessary Inputs to raise 
next crop and to help them stand on their feet on this 
issue dharna Is being staged In the Aaaembly. No one 
is realising or showing any concern towards their 
problems. It has been stated In the assembly that 140 
persons died whereas this number Is about 350. Later 
on they admmed that 199 persons died. I told them that 
compensation should be given to families of those 
farmers. In some families there Is not a single adult 
person who can earn livelihood. At one place I saw 
thirteen widows with small children. They did not have 
aven five or three acres ot land. Their loans should be 
waived off. As I have mentioned just now that an amount 
of one, two or five lakh as compensation to those 'amilies 
Is not sufficient. I know that Government cannot prOVide 
more but efforts should be made to help them stand on 
their feet. 

Shrl Sompaljl, please pay attention towards It. I 
have already stated that Calamity ReUet Fund under 
the charge of hon. Prime Minister conslsta of a meagre 
amount and arrangements should be made to augment 
this fund. But so far nothIng has been done In this 
regard. The Insurance scheme, under which Rs. 10,000 
Is given cannot be considered adequate. A 
comprehenSive Insurance scheme shOUld be formulated 
and premium for It should be charged from farmers, 
who sre economically sound. In case of fire In a factory 
one geta money from Insurance companies, the loan 
given by banks to them Is waived off but what about 
farmers? You prOVide 8)!r percent bonua to peraona, 
who are not working prope[ly but the farmers, who wortc 
very hard are not given only Incentive. There Is • aaylng 
In Punjab thet female monkey geta gram whereas the 
bear gets the beating. We bear the burden of aubsldy. 
We grow crops. Earlier farmers had grown potato In 
huge quantity but due to lack of atorage facility 'armers 

I suffered huge Iosaes and later on the Government and 



309 DisouN/on under Rul. 1 ga JYAISTHA 11, 1920 (Sakal Discus.lon undfK Rule 193 

NAFED w.s .sked to p.y support price for It. I know 
that lut time we did a good bualness In onion, It was 
exported .lao. But thla time, there Is no crop of onion. 
You can uk about It from the M.mbers of J.lpur .nd 
adjoining .r .... Farmers did not even recov.r the cost 
and p.opl. are facing shortage of onion. We lack post-
harvest technology. There Is no facility for grading, 
Itorage and transportation of crops. I started • proJect 
In this regard, now you should Improve the poaltlon. In 
Seventh Plan a provision of Rs. 24 'crore was made for 
it and I raised this amount to Rs. 1000 crore. This 
procesa should be continued sq thltt storage facility 
could be created or lome proceaalng plant could be let 
up for this purpose. I would like to say that this problem 
cannot be solved without seiling up Igro-ba.ed 
Industrlel. 

In America only 1.9 percent population Is engaged 
In agriculture, In Europe 6 or 7 percent, In Japan 2* or 
3 per cent and In India 70 per cent people are engaged 
In agriculture. How long our people will depend on 
this? This Issue should be considered seriously. 25 to 
30 percent of perishable products of our country are 
wasted whereas In developed countries only 1.5 or 2 
percent product Is wasted. Earlier Japan also faced that 
problem. I visited there. Japanese also came here and 
worked with us. We formulated a scheme for storage, 
processing and markellng of thosa products. The Issue 
regarding seiling up an agro-based consortium has not 
made any headway. II should be Implemented. Krlshi 
Vlgyan Kendras should be set up to teach people for 
developing Improved seeds which can also be exported. 
We have to compete with our counterparts In other 
countries. We have more manpower so we can prepare 
cheaper goods whereas they have less manpower and 
hence, their cost of production would be higher. We can 
earn huge foreign exchange by It but our people should 
be given proper training for II. Your area may have 
rllnfall but the arel In my constituency hardly gets any 
rain. So scarce I. water there that you do not come 
acro .. wlter point for as long as 25 miles at a stretch. 
You will not lind wlter, trees and houses for a long 
distance. How the situation can be changed? It can be 
done with strong will power and proper planning on the 
part of the Government. 

How much land can be Irrlglted by this water, It 
can be known only to persons actually engaged In this 
work. The person who does not have any Idea about 
the height of a gram plant cannot formulate schemes 
for the welfare of farmers. Secretartes who formulate 
these .chemes have not actually seen the fields. 
Sometime., even the Mlnl.ter of Agriculture doe. not 
know anything about farming. What good he will do to 
the farmers? Agriculture Is not an easy task. The person, 
who himself has not done farming cannot know about 
It. For formulating ichemes, It Is necessary to know the 
proC .. I of farmlng,.You are talking of water resources. 
Whit can you do In the lIeld of Irrlgallon? 

Water can be given for that land which remained 
unlrrigated. As Minister of Agriculture, I had sent a team 
from Israel to RaJaathan. 

{English} 

They had developed a plan. 

{Translation] 

There they have form.ulated the enllre plan. 

{English] 

I handed It over to the State Government. 

{Translation] 

Three fold area can be Irrigated with the water of Indira 
Gandhi canal Itself and I have written time and again 
to State Government about Plllbanga, the area which I 
visited recently. I have been writing conllnuously for the 
past eight years. There the entire land Is water logged. 
There about 20 lakh acres of land has submerged in 
water and houses have destroyed completely. The poor 
farmers become homeless. They were neither given 
any compensallon for their land or for their houses. 
They have not been resettled anywhere. The 
Government acquires the land and do not give any 
compensation to farmers. They did not give them lease 
deed and kept them waiting. After this they give lease 
deed and ask them to come next year and after taking 
money they renew lease deed. What Is all this, how 
long will it conllnue? How long they will go on exploiting 
us. There Is a need to understand all these things. 

If we do some work In the lIeld of irrigation, then I 
would like to say that Narmada Canal passes through 
RaJasthan, Kutch and Saurashtra will also covered 
under it. In that, some area of Maharashtra and Madhya 
Pradesh will also covered under It. I told this to Shrl 
Rao Saheb when he was Prime Minister, I said this to 
Shrl PatelJI and some former congress member's also 
that whatever they are doing will result in total 
destruction or may convert the whole area Into paradise. 
Being coastal area the land under Narmada canal has 
a lot of salinity and the salt will come on the top soli 
once the land Is water logged, thereby rendering the 
land unfit for cultivation. However, If sprinkler or drip 
Irrigation Is used, as Is done In Israel, It can do wonders. 

Then It should be on one and half crore acres of 
land Insteld of 45 lakh acres. It has to be considered 
as to whether It will be beneficial or not. II Is only a 
matter of Inveatmant and tlma and It will not taken even 
two Ylars to recover that amount. I had forced Shrt 
Manmohan SlnghJI to do this. I had asked him to give 
subsidy for drtp Irrtgallon and sprinkler Irrigation. At thlt 
time 50% subsidy to general farmers and 75% subsidy 
to HartJans was given. I said that you are not giving this 
subsidy rather farmer Is giving this subsidy to you. You 
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have to spend Rs. 1001- If you have to dig up one 
canal, construct dam, here farmer Is giving you land 
which has been Irrlgatad twice and In that farmer Is 
giving half the amount and If you have to give the other 
half then you are not obliging the farmer rather he Is 
obliging you. 

Similarly, prices are fixed by Governmflnt. Goods 
are procured by Government and It Is being said that 
they are purchasing for consumers so they should get 
goods on reasonable prices. If you have the money 
then you can distribute wherever you like But II you say 
that you are giving subsidy to farmers then It is wrong 
because It Is he who Is giving subsidy to others. You are 
giving subsidy to factories for manufacturing fertilizers 
but why you cannot give subsidy to farmers. You come 
with me and see the condition of villages. You can't stay 
there even for three days. Earlier also I said this that 
you take my land and reelalm It. Therefore, whatever I 
had said Is not a light thing. 

You can do wonders In the field of Irrigation. 

I had t!llked to people responsible for Irrigation. 
Sompaljl, If you want to talk about future than you have 
to understand my feelings. I am not talking of today, nor 
I am talking on behalf of any party or for myself, I am 
talking on behalf of 75% larmers of our country. You 
should see their conditions. They were ruined. That 
water can be utilised lor growing crops. Even now, 
much could be done In this regard. At one place people 
were releasing water and were saying that water should 
be released at 16 or 18 depreSSion. I have got a copy 
of report of Central Water Commission. In that II was 
written that If water Is released In that depreSSion, then 
within 4Y.! years or 5 years the city 01 Suratgarh will be 
submerged In water. I said that what happen to your 
InteHeet. I wrote a latter to the hon'ble Chlel Minister. I 
said what are you doing. You are trying to save the 
farmers or ruining them. Therefore It is necessary to 
think how It can be corrected and how proper Irrigation 
can be done. 

50 far as the question 01 funds Is concerned the 
cooperatives and NABARD should be asked to give 
more loans to the farmers. During my tenure I made 
arrangement for Iree movement of foodgraln throughout 
the country. But there are some States which say that 
we wUI not allow this free movement. Though larmers 
of country are one. Right to life should bfo given to them 
also. " one cycle which Is manufactured In Ludhlana 
can be sold In Calcutta and Chennal then why the 
produce of farmer. cannot be sold In other parts of 
country. When the que.tIon of farmers come they refuse 
frae movement of the. goods even from one dl.trlct to 
other. The realOn .tated Is that the consumers will suffer. 
Whether It Is the re.pon.lbility of the only farmers to 
keep people a/IYe? We also have the right to live. You 
cannot make the farmers suffer to such an extent. 50 
whatever lunda you have, distribute It among all. 

As far as F.C.1. Is concerned, I recently went to 
Rajasthan. There I visited Ghadsaana Mandl, Khajuvala 
Mandl and several other Mandls. There the people 
complain that the foodgralns of the farmers are not 
purchased by the FCI officials In the mandls and the 
foodgralns of farmers are lying In the mandls. Other 
people purchase It at cheaper ratea and sell the 
foodgrelns somewhere else. Similarly C.C.I. Is also not 
purchasing cotton. On the other hand they are Importing 
cotton. I am unable to understand this situation. What 
was the need 01 Importing ten lakh bale. of cotton. The 
cotton should been exported Instead. Theretore, there 
should be a clear-cut policy. The Intention •• hould be 
clear. It is true that we want to have trade relations with 
other countries. But we should export when we have 
enough crops and It there is shortage only then we 
should think about Importing. It should not be such that 
our farmers will have to suffer. We had Imported four 
million tonnes 01 wheat and now again we are Importing 
one million tonne though we have no storage facility In 
the country. There Is no place for keeping this wheat at 
Southern ports. Besides this the wheat which they are 
Importing has 36 other substances mixed which can be 
dangerous also. 

[English] 

They can destroy my agriculture. Who care. lor 
them? I left 37.8 million tonnes In storage. 

[Translation] 

Grind the wheat. Let us not produce more wheat. When 
we have the storage capacity of only 30 thou.and 
tonnes of wheat. Why are you Importing more wheat. 
We already have 6.milllon tonne. and 6Y.! million tonnes 
01 crop Is awaited. We do not need any help from 
others. We should think over It ... (lnt.rruptlons) 

SHRI RAJVEER SINGH (Aonla) : Mr. Chairman, Sir, 
I am Impressed with the speech of Shrl Jakhar. He ha. 
been the Agriculture Minister. He ha. made efforts for 
the weltare 01 the farmers but he Is criticizing the present 
Government. Whether the Pre.ent Government Is 
responsible for 1t •.• (lnt."uptlon.) 

SHRI VILAS MUTTEMWAR : We all are responsible 
lor II ... (lnt.rruptlons) 

SHRI RAJVEER SINGH: We are listening that. Our 
relationship Is older than yours... (Interruption.) 

SHRI BALRAM JAKHAR : I did not oppo.e you, 

SHRI RAJVEER SINGH : A learned person like you 
Is .peaklng on thl. Important Issue. I would like that you 
should clearly tell as to who Is responsible tor It. How 
In the fifty years, the condllion of farmer has so much 
deterlor.ted? 

MR. CHAIRMAN : Plea.e let him apeak. 

SHRI BALAAM JAKHAR : You aven do not like the 
farmer to speak. I was saying that an ax·Prlma MI.ter 

I 
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told me that an ex-Agriculture Minister of India Is pr .. ent 
here wearing a suit. Can we not wear suit? Whether we 
are not born naturally. I will try my but to make farmer 
wear the suit. This fight will continue. I am not opposing 
you. I do agr .. with you and I do not bother for anybody. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Mr. Chairman, Sir, 
Shrl Jakhar has been the Minister 01 Agriculture lor a 
long time and also a well known and progreaalve farmer. 
There Is no doubt that he Is good at this subject. I also 
know that he becomes sentimental while talking about 
the farmers. He has been th-a Union Minister lor 
Agriculture and also remained the Speaker 01 this 
august House lor 10 years. There are very lew people 
with these achievements. Your knowledge about the 
farmer is well known. You have been on a responsible 
post and there have been limitations also. Shrl RajYeer 
Singh has not stated anything Improper. I do not want 
to go deep Into that because hon'ble Speaker has 
already stated In the beginning to dlscuaa the matter 
cutting across the party lines. I would request you to 
give appropriate suggestions rather then speaking 
emotionally. We will definitely consider those 
suggestions. 

SHRI BALAAM JAKHAR : I did not talk about any 
party politics. I did not spare anyone Including mysel!. 
What I have stated now, are suggestions. I have talked 
about exports, agro-based harvest technology to be 
used for storage. These are all suggestions. I will not 
talk anything Improper. My dlscuaalon Is not biased. I 
always speak truth and till I have confidence, I will 
speak truth. 

PROF. PREM SINGH CHANDUMAJRA : You say 
like you expect all these things. 

SHRI BALAAM JAKHAA : Not only this, the crop of 
cotton has been destroyed In Punjab, Haryana and 
Aajasthan. 

Last year, there was total devastation. Hon'ble 
Members, please do not go out of the House, please 
sit. I would like to say that the problem of water logging 
has arisen In Muktaaar, Malout and Farldkot areas due 
to our mismanagement of water and narrow thinking. 
We do not want to share our water with other States, 
even I! we suffer from excess water. I would say that we 
should share our resources and It will pave way for our 
progress. Proper arrangements for drainage should also 
be made and we should use only that much of water 
which our land can absorb. 

So far as the question 01 agriculture universities Is 
concerned, we should see the amount of grant provided 
to them and how far It has helped the farmers. We had 
set up Krlshl Vlgyan Kendras accorallng to our need. 
Govemment should take steps lor smooth lunctlonlng 01 
Krlshl Vlgyan Kendras. Our Government have laid 
loundatlons lor It and the present Govemment should 
see how effectively these kendras can function. 

{English} 

This Is just a constructive suggestion. I am not critlslng 
anybody. I am just pouring out the pains In my heart 
which I feel. 

[Translation} 

Our farmers work In the fields In the 50-51 degree 
temperature. I visited a village recently where I met an 
old lady 01 90 years. She stated that they require drinking' 
water. So, this Is the situation. I would Uke to teU the 
Minister of Irrigation and you that It this problem can be 
solved through lilt Irrigation then we should adopt It. 
Another matter of contention Is that we want to decrease 
the Irrigation potentiality. But we have to think again 
over It. In my view, there Is another way of solving this 
problem and that Is to use the irrigation lacllitles 
appropriately. Only then, we can make progreaa. So lar 
as drip Irrigation Is concerned. I would like to quote an 
example. A person living in a village near Mysore has 
12 acres of land. That man grows sugarcane In 3 acres 
of land and two water pumps are being used lor 
Irrigation. He tried that by using the pump for 5 hours, 
he should grow sugarcane In the whole 12 acres 01 
land. He has done the same and 150% production was 
made. The question Is how does It happen. There is 
need to think about It. Moreover, I would like to say that 
cooperatives should be strengthened and a legislation 
can be brought In this regard. I had made efforts In this 
regard but now the matter Is hanging In between. There 
Is a couplet. 

"Bahut shor suntey they, pehlu main dll ke 
Jo chlra to katra-a-khun bhl, na nlkla." 
... (Interruptions) 

SHRI SOMPAL : Sir, I want to say that when hon'ble 
member was not present here, how cooperation could 
be made. 

SHRI BALRAM JAKHAR : Sir, there is need to think 
as to how the work Is to be accomplished. During my 
tenure, I had prepared the agricultural policy. There can 
be shortcomings in that. I am not all wise that I could 
not commit mistakes. I would like that policy to be 
Implemented with necessary improvements. We are 
ready to cooperate you In this regard. You should try to 
make people stand on their own leet. I would also like 
to say that larmers should be given remunerative prices 
01 their produce. I want to say one more thing. The 
wheat which the Government is going to Import should 
be distrlbutad after grinding because we do not have 
storage lacility to store the wheat seeds. The wheat you 
are going to Import will cost you As. 900 per quintal but 
our larmers are seiling It at As. 510 per quintal as they 
can not store It. They are helpless as they do not have 
money. What could be more compelling than a farmer 
has to bring Its crop In the 'Mandl' alter harve.tlng It. 
However when the Government refuses to purchase It, 
he is lorced to sell It for Rs. 400-450. I! he had money 
or the Government may provide so through the bank, 
he could have kept the produce at home and gat As. 
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700-800/· quo by aeUlng It after 8 months. But farmers 
are not helped by the Government. Government can 
give the money to Ita employees but not to farmers. But 
thue employeea work as per their own wlahes. When 
the problems of farmers are discussed, It laconcluded 
In one or two sentenca .. However, It Is upto you to find 
tha solution to tha problem. 

Mr. Spaaker, Sir, not taking much more time 01 the 
House, I would Ilka to say that please help the farmers. 
We are with you. If you will do good work for them, your 
work will be appraclated. 

{Engllshj 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll) 
Mr. Chairman, Sir, first of all, I must thank you for giving 
me thla opportunity to apaak on the prevaUlng conditions 
of farmars In Southarn State and specially in Kerala. 
Now It may ba atated that suicide as such has not been 
committed In Karala. As wa all know, Karala Is a State 
which Is producing commercial crops such as rubber, 
copra which Is a coconut produce, pepper, arecanut. 
cardamon atc. Now wa do admit that our State Is also 
deficit In foodgralns. Now I must Inform the Govemment 
about the wretched conditions being faced by the 
farmers of Karala. I wish to deal with each crop with 
their spec"1c Issues. 

First of all, let me deal with the wretched conditions 
of coconut growers In Kerala, There are about 30 lakhs 
of coconut growara In Kerala. Kerala Is the first State to 
have Implemented the Land Reforms Act. Most of the 
farmers are small holders. That Is why, I told you at the 
outset that there are about 25 or 26 lakhs of small 
growers of coconut In Kerala. Their condition Is very 
very pltlabla. The State Government has taken some 
steps. But that alone wHi not solve the problem. Now 
the main question Is that they are not getting 
remunerative prices. I may be permitted to bring out 
certain statistics regarding the price lIuctuations. 

Copra of coconut, as such, is not having a stable 
market. It Ia varied from time to time due to many reasons. 
I am not going to deal with all those reasons. Firat of 
aU, you must know that the word 'Kerala' Is derived from 
the word 'coconut'. Ke,. Is a word meant for coconut 
crop. The State ltae" Is named after coconut crop. Our 
land Is a land of coconut farms. " IIOU travel State of 
Kerala from South to North on the coastal .re.s, you 
will see lakhs and lakhs of coconut farms stretching all 
over the State. 

People are living within that small area. The farmers 
are having only one acre or two acres but not more 
than three acras. As I have already mentioned, their 
number may come about to 25 lakh. Their main source 
of Income Ia derlvad from seiling the coconut tree once 
In very 50 days. That Is the position of coconut In Kerala. 

The economy 01 the Stata will be advarsely affected 
" there Is price fluctuation In coconut. Now, the price 
fluctuation has becomes the order of the day. The 
coconut farmers have bHn put to hardehlpa. The prlc .. 
of coconut, copra and coconut 011 are alway. on the 
decline. Recently, due to the Exlm Policy of tha Central 
Govemment, the price of coconut has come down which 
Is alarming. The price of copra declined from R •. 4,434 
per quintal to Rs. 2,650 per quintal. You .ae tha dac:llna. 
Approximately, from Rs. 4,500, It haa come down to As. 
2,500 per quintal. So, thera Ia a decllna of about All. 
2,000 within a span of two or thrae months. Attar the 
declaration of the Exlm policy by Shrl ~amakrlshn. 
Hegde, our hon. Minister of Commerce, the prlca hava 
come down. 

Now, thase are the lean months whera production 
Is low. But unfortunately, we are not gattlng the 
remunerative prices even In this laan parlod where 
production Is at a low leval. The prlcas which I quoted 
earlier are only on record. In actual, the poor farmer will 
not get this price. For him, It will be far below the prices 
which are published. So, the condition of the coconut 
farmer is much worse when he Is expertenclng with the 
seiling of his products. This is the position of Kerala. 

Now. the State Government and tile coconut farmers 
of Kerala are demanding a Minimum Support Price per 
quintal of copra. The price, now they demand, Is Rs. 
4,160 per quintal. Without a support price or without a 
Minimum Standard Price fixed, It will not be posslbie for 
the coconut farmers of Kerala to survive In the prasent 
condition. These poor farmers are Sending thalr chlldran 
for education with the Income which thay darlva by 
seiling coconut. Now, thalr condition I. vary deplorable, 
as a matter of fact. 

Under the Exlm policy declared by tha Govarnmant 
of India In 1997-"8, coconut and copra are now being 
imported. About coconut, previously, there were acme 
restrictions. Now, all tho.e rastrlctlon. have been 
removed. So, copra and coconut can be freely Imported 
in India without any condition. And, thla ha. adversely 
affected the home market. Without ,curtaining tha 
important, the coconut farmers of Kerala can never 
.urvlve. 

Further, there Is another difficulty allo. Tha Import 
duty of vegetable all ha. been reduced from 85 per 
cent during 1994 to 30 per cent during 1995. 

That also will show that the living condition of 
coconut growth farmer. has come down to a 
considerable extent. Again It wa. reduced to 20 per 
cent In 1968. The.e measures have a depre .. lng 8ffac:t 
on the prices of coconut 011 and copra. This Is another 
problem. 

Further, Import of palm 011 has been permitted vnc:Ie' 
Open General LicenCe .. • rnul of which coconut all 
Is facing sarlous compeOOon In the domestic market. It 
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Is reported that nearly 1.3 lakh tonnes of pain oil has 
been Imported Into the country during 1997. it is used 
largely for mixing with coconut and other edible oils. 
The imported palm 011 Is mixed with the domestic coconut 
011 and sold In the market at reduced prices. Further, 
coconut 011 and copra Imported from Phlllppinea and 
Sri Lanka are understood to be of poor quality when 
compared to the coconut oil of Kerala which la available 
In the market. Some of them are fungus Infected and 
they will be hazardoua for health also. So, It is 
dangerous to uae the imported coconut oil from 
Philippines and Sri Lanka. it will not be of better quality 
when you compare it with the quality of coconut 011 
produced In Keraia. We have been telling the 
Government of india all these things for quite some 
time. There were Dharnas and there were Memoranda 
submitted by the Kerala Government as well as the 
coconut growing farmers of Kerala. But nothing has 
materialised, nothing has been done so far to better the 
conditions of the coconut growers of Kerala. 

So, we suggest at least three measures for making 
remunerative prices available to coconut farmers In 
Kerala. Firstly, the minimum support price for copra 
should be adequately raised to make It commemorative 
and the same may be announced without any further 
delay. The Central Government should take a decision 
to declare that there Is a minimum support price for 
copra. Without this the condition of the coconut growers 
in Kerala will never· Improve. But they do not believe In 
committing suicide. Committing suicide Is no solution to 
the problem. Our people are educated and the State Is 
totally educated. So, they will not think of committing 
suicide to solve this problem. But stili they are suffering. 
So, the first thing the Government of India will have 
to do Is to declare a minimum support price for 
coconut. I would suggest that the minimum support 
price for coconut should be fixed at As. 4150 per quintal. 
We have worked It out. The Kerala Government has 
worked it out and the farmers of Kerala have also worked 
it out .. 50, the reasonable minimum price that can be 
fixed In the existing condition will be As. 4150 per 
quintal. 

The second aspect of the question Is to ban Import 
of coconut 011 and palm oil. I would .. sure the hon. 
Minister that Kerala will produce the required quantum 
of coconut oil for the home market consumption, Why 
should you Import coconut 011 from Philippines and Sri 
Lanka which Is of no use and dangerous for health 
also? So, the second request Is to ban the Import of 
coconut 011 from abroad. 

Thirdly, the Government should reduce the Import 
duty on certain oils and the st.tus quo should be 
maintained. For that purpose, Increase the Import duty 
on vegetable 011 from the present twenty per cent to 
sixty-five per cent as a precautionary measure for home 
produced coconut 011. The Government of India, going 
by the Exlm policy, has reduced It to twenty per cent. I 

would request the Government of India to increase it to 
fifty per cent which was there before. Without this, the 
c,?conut growers of Kerala cannot survive. 

Finally, ban the Import of coconut products like the 
coconut cream, coconut milk powder etc. These are 
some of the products that are being imported. But we 
can tell the Government that Kerala can produce the 
beat coconut cream available anywhere In the world. 
And certainly Kerala farmera are producing the most 
delicious coconut milk powder In the world. So, when 
the conditions are auch, why should you Import coconut 
cream and coconut milk power from abroad? They are 
doing It for ages. Even the land is named after the 
coconut farms. This Is the first crop for remunerative 
prices ao far as the State of Kerala Is concerned. 

Now, I will come to the Issue of rubber. The only 
rubber producing State In India la Kerala. Ninety per 
cent of the natural rubber Is produced In Kerala. The 
economy of the State, to a considerable extent, depends 
on the price of this produce. Aubber is also on the 
same footing as that of coconut. The price has declined 
from As. 50 In May, 1995 to As. 49 in May, 1996 per kg. 
It further declined to Aa. 39 in May, 1997. Pleaae see 
the gradual decline. Every year It Is declining. Now, the 
price has gone down to As. 25 per kg. I would like to 
ask the hon. Minister whether the rubber growers of 
Kerala should commit suicide. What Is the way out? A 
produce which was getting As. 58 a few years ago Is 
getting only As. 25 per kg. now. This Is the wretched 
condition of the rubber growers of Kerala. This' Is the 
only State which produces rubber. This State enjoys the 
monopoly. We have staged dharnas also. What is the 
preaent condition? The rubber producers are not big 
land owners. Some people are owning five acres; some 
people have three acres, two acres etc. They are all 
small land holders. They are adversely affected. There 
Is no other go for rubber growers of Kerala. Their 
condition Is so wretched that they find It difficult to live 
In this world. I would like to know whether the hon. 
Minister ia aaklng them to commit suicide en masse. 
Would It solve the problem? They are not getting the 
remunerative pricea. This is the lean month. So, naturally 
the prloe of rubber should increase at this stage. But 
this year that did not take place. The prices are declining 
day by day. 

What are the reasons for this wretched condition? 
What are the reasons for this decline? I will deal with 
those reasons now. 

Firstly, the Import of natural rubber has worsened 
the situation. Natural rubber which Is being Imported Is 
of a poor quality. It Is not on at par with the rubber 
product In Kerala. Unfortunately, to help the tyre 
manufacturers, the Government has removed all the 
restrictions on Import of rubber and rubber is now 
Imported freely In India. This Is one of the major reasons 
for the decline In rubber prices. 
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Moreover, under the n.w Exlm policy, the r.ductlon 
of Import duty on rubb.r from 25 per cent to 20 per cent 
has adv.rs.1y affect.d the dom .. tlc prlc.s. Again, the 
duty-free Import of polythen. which Ie us.d for the 
manufactur. of synth.tlc rubb.r has adv.rs.1y aff.ct.d 
the rubb.r grow.rs of K.rala. 

Lastly, the Gov.rnm.nt has allowed the Import of 
tyr. from abroad. 

PROF.P.J. KURIEN (Mav.llkara) : This Is don. only 
to help big Industries. That Is the point. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll) : 
Yes. It Is to finish the farmers! 

So the Governm.nt of India may b. requested to 
take th'e following m.asures to save the condition of 
rubber growers. Firstly, they have to ban the Import of 
natural rubber. 

[Translation} 

SHRI RAJVEER SINGH: Mr. Chairman, Sir, wh.ther 
we will also g.t the same lag of time. All the memb.rs 
should g.t the sam. tim. p.riod. PI.ase writ. It 
somewh.re. 

MR. CHAIRMAN : Mr. Radhakrlshnan, your tim. is 
ov.r. PI.as. conclud •. 

SHRI RAJVEER SINGH : Mr. Chairman, Sir, th.re 
should b. some time limit. 

{English} 

SHRI VARKALA RADHAKRISHNAN : Yas. I am 
concluding. 

The first condition is that th.re has to b. a ban on 
import of rubb.r. Natural rubb.r should not b. Imported. 
I can assure that K.rala Is capabl. of producing the 
rubber which is r.quir.d for home consumption. Wh.n 
w. are producing r.qulred quantity for home 
consumption, why should they import It? They have to 
amellorat. the conditions of the grow.rs. 

Secondly, th.y have to declare that Rs. 55 per kg. 
would b. the minimum prlc. for rubb.r. Th.r. must be 
a minimum support price of Rs. 55 p.r kg. Firstly, they 
have to do this. Moreov.r, they have to immediat.ly 
start procuring 5,000 tonnes of natural rubb.r through 
the State Trading Corporation. That is a major demand 
that Is being mad •. At the same time, I must t.1I the 
Gov.rnm.nt that procuring rubb.r through the STC and 
again d.llv.ring It in the local mark.t will harm th.m 
and th.re will b. no b.n.flt to the rubb.r growers. So, 
the Gov.rnm.nt of India should make an att.mpt to 
export rubber. W. will produce the best quality rubber 
In the world. If the Gov.rnment makes an earnest 
att.mpt, it can be done. 

[Translation] 
MR. CHAIRMAN : PI.as. conclude now. It Is more 

then .nough. PI.ase conclud •. 
SHRI VARKALA RADHAKAISHNAN : I am 

concluding, Sir. I am coming to that. I will stop now. 

So, I say that arrang.m.nts may kindly b. made for 
the export of rubber, If possibl •. The Government of 
Kerala is also making some attempts to export 5,000 
tonnes of rubber through some other agenci.s. Export 
of rubber produced in India can be done by the 
Gov.rnment of India also. 

{Translation] 

MR. CHAIAMAN : PI.ase conclud •. You' Time is 
over. Please take your s.at. PI.as. sp.ak again wh.n 
a subject like this will b. rais.d. At the mom.nt, your 
time Is over. Please conclude. 

{English] 

SHRI VARKALA RADHAKRISHNAN : Yes. I am 
concluding. I will make only one or two s.ntences more. 

{Translation] 

MR. CHAIRMAN : Only one minute Is I.ft. PI.ase 
conclude now. 

(Interruptions) 

{English] 

SHRI VAAKALA RADHAKAISHNAN : Mr. Chairman, 
I am t:oncluding. PI.as. allow m. to conclud •... 
(Interruptions) 

PROF P.J. KURIEN : Sir, h. hims.1f had be.n the 
Speaker of the K.rala Assembly. So, you may glv. him 
on.' more minut •. 

SHRI VAAKALA AADHAI<AISHNAN : I was the 
Speaker in Kerala Ass.mbly for about five y.ars. I know 
to control the Hous •. 

{Translallon] 

MR. CHAIAMAN : Whether you allowed only limited 
number of m.mbers to sp.ak wh.n you wer. the 
Sp.ak.r? 

{English} 

SHRi VAAKALA RADHAKRISHNAN : I had be.n In 
the same Chair and I have got experience In the.e 
matt.ra. So, let me conclud. now. 

Th.re are oth.r crops like pepper and areeanut 
solely grown in K.rala. All the.e agricultural produca 
require remunerative price •. Arecanut grower. who are 
in tens of thousands are put to starvation. Then, you 
may also take the ea .. of pepper grower. of Ka,.la. 
They do not get a .teady market. They could not .all 
th.ir products on a remunerative billa. So, all pepper 
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growers of Kerala are put to starvatlon ... (lnt."uptlons) 
Almost all the farmers of Kerala are put to starvation. 
So, Immediate remedial measures shall have to be 
taken to save the farmers from the wretched conditions 
In Kerala. 

I thank you for having given me this opportunity to 
speak. 

DR. T. SUBBARAMI REDDY (Vlsakhapatnam) : Sir, 
I just want to know one thing. There are a number of 
Members who would like to speak on this very Important 
subject. If you fix the time specifically, then all of us may 
get a chance to speak or If you expand It for tomorrow, 
there wi" be no problem. You may please decide 
accordingly. Now you have to take a decision. 

{Translation] 

MR. CHAIRMAN : Hon'ble Members are requested 
to speak in brief. We know that the short speech is 
always effective and the lengthy speeches always 
become boring. The suicldas committed by the farmers 
is a very sensitive issue. Farmers are an important part 
of the country. Therefore, matters related to them should 
be discussed seriously. All the members would like to 
speak on this issue. 

DR. T. SUBBARAMI REDDY: Mr. Chairman, Sir, I 
request you to extend it till tomorrow. 

MR. CHAIRMAN : There is stili lot of time, we will 
see. 

{English] 

PROF. P.J. KURIEN : This is such an important 
subject that every Member would like to speak. Our 
party has given nine names and we think that all of 
them wouid speak. So, if necessary, you may extend 
the time of the discussion so that all members would 
get an opportunity to speak. This Is my request. 

{Translation} 

MR. CHAIRMAN : Sentiments of the Hon'ble 
members shouid be honoured. 

SHRI MADHUKAR SIRPOTDAR (Mumbai, North 
West) : Mr. Chairman, Sir, Shri Vilas Muttemwar and 
Shri Amarpal Singh have Initiated discussion on a very 
Important issue. I am glad to state that only the Members 
who have knowledge about the subject are sitting In 
the House and who do not have any interest in it, would 
have been sitting outside the House. I do not have any 
objection in this regard. For the last two years, I have 
seen that only few members are present In the House 
when discussion regarding the farmers Is held. However, 
during political discussion, a large number of members 
are present In the House and take part In discussion. 
Shrl Vilas Muttemwar who has Initiated this discussion 
Is not present here just now. He must have gone out tor 
lunch as there was no lunch break today. I have no 
objection with regard to the points raised by him Hon'ble 

Chairman has urged the member. to participate In the 
discussion cutting aero •• the party lines. But it is 
unfortunate that he left the party level In between and 
jumped to Individual level. In my view, this problem 
relates not only to farmers or any Chief Minister or 
Prime Minister or anybody else. I have also some 
Information with me about the points raised by him. He 
stated that both farmers and our country are In trouble. 
No Prime Minister or Chief Minister can be blamed for 
any natural calamity like storm or failure of rain but my 
point of view Is that It is the responsibility of the 
Government to take care of the after effects of a calamity. 

He stated that who got the information regarding 
the suicides. First of all we should find out the reasons 
for these 52 suicides which took place In Maharashtra. 
Whether It was the fear of forced recovery, failure of 
crops or any other circumstances which left farmers 
with no other alternative but to commit suicide? Is there 
anything like that? 

{English] 

An analysis of the situation Is very much necessary. 

(Translation] 

By raising the Issue of farmers who have committed 
suicide, five lakh should be given to every farmer so 
that In future they are, not compelled to commit suicide. 
But how will we come to know who Is going to commit 
suicide. We come to know this only when he commits 
suicide, till then what was his condition, this Information 
can be obtained either from that person who has 
committed suicide or from some other responsible 
person. That person should approach the party and tell 
them about the condition of house of farmer. If we do 
not get any relief then there is no way except to commit 
suicide. In my view no one has obtained this information. 
The Information which was obtained within Maharashtra 
by the members from our side, from that we come to 
know ... (lnt."uptlons) you are going. 

14.57 hr •• 
(SHRI V. SATHIAMOORTHY In the Chait') 

Atleaat you will lilt here. Before this you were 
Minister of Food and Civil supplies and I had talked to 
you earlier. It you sit here, then it will be easier tor me 
to give reference. 

The Information which we have obtained from that 
I come to know the number of people who have 
committed suicide. Just now It was said that 52 people 
have committed suicide there. When we tried to find out 
the reasons, we came to know that 14 people have 
committed suicide. The other people have committed 
suicide, due to other reasons. I have collected 
information regarding them ... (lnt.rruptlons) 

SHRI RAJESH PILOT (Dausa) : Why did 14 people 
commit suicide? 
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SHRI . UADHUKAR SIRPOTDAR : They could not 
make repayment to moneylend.rs In tim. and their 
crop was also damag.d, Their life has become 
mlserabl •. They did not know how to run their family. 
B.ing the head of family, It Is the responslbll~ of every 
farmer. They could not fInd the way out and b.come 
helpless and finally they committed suicide. 

[English] 

In shon, this Is the analysis of that suicide and 
nothing else. 

[Translation} 

Now, the relief which we d.clded to give, in that the 
norms of Governm.nt, which was Ilk. this 
... (In te"uptlons) 

SHRI NARESH PUGLIA (Chandrapur) Why did 
the other peopl. commit sulcld.? 

SHRI MADHUKAR SIRPOTDAR : The analysis 
which we have made that...(lnt."uptions) 

SHRI NARESH PUGLIA : Th. Government of 
Maharastra has made a wrong analysis that 52 people 
have died due to liquor or due to some other r.ason. 
They have given wrong analysis. On one hand our 
farmers are committing suicide you are saying that 14 
people had committed sulcld .... (lnt."uptlons) 

SHRI MADHUKAR SIRPOTDAR : I am talking about 
the information which we have collected at party level. 
The first thing Is that I am not talking on behalf of 
gov.rnment. 

SHRI NARESH PUGLIA: No, p.ople of Mumbal do 
not have Information about thla. We people com. from 
rural areas, therefore, atleast have sympathy for those 
who have commltt.d suicide, Don't give wrong 
information. 

SHRI MADHUKAR SIRPOTDAR : On. thing I have 
already told that sulcld. Is not the solution of any 
probl.m. Just now as Hon'bl. Radha Krlshanji had 
said that sulcld. Is not the solution of any probl.m. 

16.00 hr •. 
This Is not the end of probl.m. 

[English] 
This would furth.r acc.ntuat. the probl.m. 

[TranslatIon} 

W. should not forg.t this. 

(English) 

When.ver w. discuss any Issue In such an august 
House w. must put the things In a prop.r p.rlp.ctlv •. 
We must examln. the .ntlr. Issu. and th.r.after w. 
should .xpres:; our opinion. W. have to tak~ Into 
account the st.ps that n.ed to b. Initiated In ord.r that 
such suicld. cas.s do not recur. 

[TranslatIon} 

SHRI NARESH PUGLIA : W. all Hon'bl. Memb.ra 
are sp.aking at national lev.1 In Parliament. Th. wrong 
picture of our Stat. should not go n.lther b.for. our 
country nor before Hon'bl. Agricultural Mlnlst.r. 

SHRI MADHUKAR SIRPOTDAR : I have alao got 
Information with me, that Is what I am t.lllng you. I 
belong to the same State. 

SHRI NARESH PUGLIA If you had information, 
you would not have talk.d in this manner. 

SHRI MADHUKAR SIRPOTDAR : I am also an M.P. 
from that State, I am also talking about larm.rs and 
fields ther •. 

[English] 

MR. CHAIRMAN : Shrl Sirpotd'ar, pl. as. addr.ss 
the Chair. You need not yield to oth.r Members. 

[Translation] 

SHRI MADHUKAR SIRPOTDAR : I also belong to 
larmer's family. I know the conditions of farmers. It Is not 
so thaI I had not experienced It. II I am staying In 
Mumbai that does not mean that I have no relation with 
villages. It Is wrong 10 think. Whoso.ver has com. to 
Mumbai has come Irom villages. First he was born In 
village after Ihat he has come to Mumbal. Many peopl. 
Irom Uttar Pradesh, Bihar Rajasthan, Himachal Prad.sh 
or Irom olher places have come to Mumbai for busln.ss 
or in search 01 .mploym.nt. Th.y have come from 
villages. This does not m.an that our links with vlNages 
have b.en s.v.r.d. 

SHRI NARESH PUGLIA : W. are not asking as to 
why you are staying In Mumbal. 

. SHRI MADHUKAR SIRPOTDAR : I do nol w.nt to 
give any wrong messag •. We should do som.thlng so 
that such sulcld.s can b. avold.d In futur •. 

{English] 

We should try and find out some prev.ntlv. 
m.asure. Th.t Is very much n.c .... ry. 

[Translation} 

I am talking of pr.v.ntlve action .nd not of .nythlng 
els •. Aft.r all It Is the responsibility of Hous •. 

[English] 

What st.ps should be tak.n to avoid these suicide 
e.... Ia v.ry Important.. 

[Trans/atlonl 

W. c.nnot do .nythlng .bout what has alre.dy 
h.ppened. In the entlr. country 600 peopl. have 
COmmitted suicide. I c.n give suggestion .s to how It 
c.1i be avoided In tuture. Those who h.ve died, for 
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them We cannot do anything, Every Ille Is precious, By 
giving one lakh or five lakh rupees we do not want to 
pay his value, It Is an effort to give ,relief. Wherever riots 
take place as It took place In our State, the Govemm.nt 
of Maharaahtra gave Rs. on. lakh as relief but we 
should see that such things do not happen In future. I 
want to say as to what we can do for that. 

{English] 

That Is very Important. We should discuss It and Wit 
should find out some remedy for this. I look at It from 
that angle. 

{Translation] 

This is the way I looked at, you should und.rstand 
that, this Is what I want to request you. You can express 
your view point In this House, can give suggestions, no 
one Is there to prevent you. We all have been elected 
to this House from our own constituencies, People have 
elected us, Therefore let me express my point. I was 
speaking about norms. I am giving the Information which 
I got as to what previous Government was giving, what 
changes we have brought and what our Maharashtra 
Government has done, II there Is something wrong, you 
can check It. I have no objection, It Is possible thst 
there may be some shortcomings In whatever 
Maharashtra Government Is doing, you point out that 
and we will try to remove those weaknesses. 

{English] 

You have the right to criticise the Government. There is 
nothing wrong In that. Just because we have the 
Government there does not mean that they would not 
commit any mistake. They are ./Iot super human beings. 
They also are a part and parcel of the entire society. I 
look at It from that angle. 

{Translation] 

I would like to give figures. About 18436 houses In 
Maharashtra have been destroyed, more than 1000 
animals died, 50"10 crop has been destroyed In 11 lakh 
hectares of land. I would like to give this Information to 
the House. It Is about Vldharbha then I do not consider 
It separate from Maharashtra, Vldarbha Is also a part of 
Maharaahtra, 

We and the people of Vldarbha are united and this 
unity Is not recant, rather we have stood together for 
years and will remain united In future also'. Standing 
together will Increase our strength whereas carving out 
separate regions will weaken us. If anybody Is nuralng 
the Idea of strengthening the Vldarbha region by making 
demand for a separate state of Vldarbha and asking for 
special facilities for It, he Is mistaken because our unity 
will give us strength. This was so earlier also and that 
Is why this decision was takan that the farmers who 
have suffered more then 75 percent losses will ba 
compensated but the Government of Maharashtra has 
also decided to compensate the farmers who have 

suffer.d 50 percent losses. Earlier a compensation of 
Rs. 100 per hecta ... was provided which has now been 
In~reas.d to Rs. 1000. Earlier, there was a limit of one 
hectare and now It has been .xtended to two hectares 
and recently the Gov.rnment of Maharshtra have 
decided to provide assistance for upto five hectar.s 
also. Earlier taxes w.re levied on land-owners, howev.r, 

{English] 

Stay order was given for collection of those taxes. 

{Translation] 

Now It has been waived off. I was trying to explain 
the difference In these two situations. 

SHRI RAJESH PILOT: The discussion was Initiated 
over the Issue as to why so many suicidal deaths have 
taken place for the first time In fifty years aft.er 
Independence. 

{English] 

That Is not of much conc.rn. W. should g.t Into,the 
reason why suicidal deaths are taking plac., 
Maharashtrs Is one of the proud agrlcultur.-ba.ed 
Stat.. In the country, Farm.rs are w.1I to do th.re. 
Suddenly, why suicidal d.ath. are th.r. In Maharaahtra. 
That I. mora Important to m. than what the Govemm.nt 
Is doing. Pl •••• t.n us why the sulold. dutha ar. 
taking plac. In Maharaahtra IC that ~. may plan a 
policy for the futur •. 

[Trans/.tlon] 

SHRI MADHUKAR SIRPOTDAR : Th. Iosse. fac.d 
In the agricultural sector In Mahara.htra w.re caused 
by a natural calamity. It Is not a. If It was a man-made 
crlsl., 

{English] 

SHRI RAJESH PILOT : Was the credit policy all 
right? 

{Translation] 

SHRI MADHUKAR SIRPOTDAR : Credit policy Is 
v.ry much In order. All such facilities are available In 
Maharashtra. Howev.r, d.splt. all the.e facilities, the 
farm.rs could not cope with It and that why they 
committed suicide. Others did not commit suicide, that 
Is what I wish to explain. Not only that, just now a 
Memb.r stated that the Chief Minister was celebrating 
his birthday at that time. Nothing could be farther from 
truth. Our Chief Minister visited the houses of the farmers 
who had suffer.d Ioss.s. Our Revenue Minister also 
vlslt.d .ach and every home, talked to the affected 
peopl. to find out as to what sort of relief may be 
provld.d for tham. Our Chl.f Mlnlst.r went to each and 
.v.ry house and talk.d to the p.ople to know as to 
what sort of job opportunities or what kind of relief may 
be provld.d for the.. hous.holds which do not have 
any eamlng member lett. 
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[English] 

MR. CHAIRMAN : The time Is very limited. Please 
conclude In two minutes. 

SHRI MADHUKAR SIRPOTDAR : I am coming to 
the same point. Whenever I start my argument, I am 
being disturbed. It Is not proper. A number of Members 
have spoken so far and not a single Member was 
disturbed 

MR. CHAIRMAN: You have want only given time to 
Shrl Pilot. Now, please come to the subject. 

[TranslatIon] 

SHRI MADHUKAR SIRPOTDAR : I was trying to 
pass on the Information that a survey has been 
conducted by our party to find out the probable remedy 
and a decision was also taken regarding measures to 
be undertaken In future. The party has collected funds 
from several people which have been disbursed to the 
affected families and apart from this, we talked to them 
to find out as to what sort of relief may be provided to 
them for the time being. 

(English] 

The Government will take all precautionary 
measures but It Is our responsibility-not the 
responsibility of the people of Maharashtra alone to 
help the people In need. 

(Translation] 

We have been trying to keep It away from party 
politics. Under no Circumstances, should this Issue be 
allowed to fall victim to dirty politics. 

The former Minister of Agriculture was expressing 
his views regarding wheat. Superior quality wheat Is 
produced in our country, still we Import wheat from 
abroad. The Imported wheat Is rotten, even then the 
people of our country are forced to consume it. 

[English] 

Under what circumstances was this wheat imported? 
One has to find It out. That aspect also has to be gone 
into. 

[Translation] 

The same Is the case with sugar, onion and other 
produce. There 18 not a single commodity which Is not 
produced In our country, stili we Import It. 

{English] 

In the case of certain rare commodities, and commodltle. 
which we are short of, like ali etc., It I. different. But why 
should we purchase from outside and Import those 
commodities which are In abundant supply In the country 
Itself? That Is my simple question. 

[Translation] 
Secondly, the ,-rmers put in hard work and labour 

in the fields, however the output pa .. e. into the hand. 
of others. The farmers are unable to enjoy the fruit of 
their labour and the middlemen make profit out of It. 
The farmers get only Rs. 10-11 per kg. for the milk 
whereas its market price Is Rs. 18-19 per kg. Similarly 
there Is a margin of six or seven rupee. In case of all 
the commodities. Thus the middlemen plunder and 
exploit the farmers. Should this situation not be 
remedied? I would like to submit that the previous 
Government have not done anything for agricultural 
sector In these 50 years. 74 percent people are 
engaged In the agricultural sector, stili the Government 
has not formulated any policy lor them. 

[English] 

Seventy-four percent people are engaged in Ii.rmlng. 

[Translation] 

Then there are separate groups amongst the larmers. 
Some of them are prosperous and get all their work 
done by others while they keep sitting at home ... 
(Interruptions) They sit at homes and loot the poor. The 
ones who put In hard work and produce loodgraln., get 
nothing In return. Then blackmarketlng of loodgralns 
also takes place. The Government should pay attention 
towards It and make law in this regard. I would like to 
request the Hon'ble Minister to constitute a committee 
In this regard to advise the Govemment, If he so desires. 
I would like to tell you that a committee report was 
.ubmitted in 1998-97 In this regard, however nobody Is 
aware 01 the fate It met later on. Till date, It has not 
been presented In the Parliament and It. 
recommendation. are also not being Implemented. 

SHRI SOMPAL : Sir, I would like to Inform the House 
that'the document regarding the agricultural policy was 
submitted In 1994 and the then Government had 
presented In both House of Parliament the 12th report 
of the Standing Committee on Agriculture. You may go 
through the observation made therein. It Is most 
unfortunate that even then the agricultural policy was 
not formulated. The Committee wa. con.tltuted and It 
submitted Its recommendation. to both the House on 
14.5.94. 

SHRI MADHUKAR SIRPOTOAR : A Committee Is 
constituted, .tlil we get no tangible results. If the 
recommendations of the Committee are not to be 
Implemented, I fall to under.tand .. to why are the 
Committee. set up In the first place. 

SHRI SOMPAL : It Is most unfortunate. Shrl Rajesh 
Pilot I. al.o raiSing thta very aspect. It Is his area of 
Interest. Is It not a matter of regret that the Members 
have not read .uch an Important report of the Committee 
regarding the agricultural policy. The report WII 
presented on 14.5.94, however, the recommendation. 
given therein have not been Implemented In the.e tour 
yaars. 
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SHRI MADHUKAR SIRPOTDAR : This Is the 
mislortune 01 our country. We talk about the problema 
ollarmera, but when It comes to the question of framing 
an agricultural policy, we back out of It. What la the 
reason therefor? It seems as " there are some vested 
Interests. What I want to say Is that " we wish to do 
something about the lot of the farmers, we should do It 
sincerely. 

[English] 

Let us work together for only farmers. When the question 
of labourers come, let us work together for the labourers; 
when the question of community development comes, 
let us work for that, but there should not be any politics 
in that. Unfortunately, what Is happening In this country 
is that In every aspect, there Is the Involvement of dirty 
politics. Because of that we do not got results. It Is an 
unfortunate thing. 

{Translation} 

The farmers do not get good quality urea. Who Is 
responsible for this state of affairs? The livestock are 
pledged for seeking loans, stili the loans are not 
forthcoming. The farmers are tired of It all. We'll have 
to find some way out to remove the dHticultles faced by 
the farmers, assist them and provide them relief so as 
to Improve their lot. 

[English} 

Let us create that machinery. Let the farmer go to that 
machinery first Instead of committing suicide. 

[Translation} 

If we want to find a way out, II Is essential that with 
regard to the agricultural sectors and the farmers: 

{English] 

Let us adopt some policy; let us adopt some guidelines 
In this country. 

MR. CHAIRMAN : You please conclude. 

SHRI MADHUKAR SIRPOTDAR : Thank you, Sir, I 
an concluding. What hurts me Is that only when I speak ... 
(Interruptions) 

MR. CHAIRMAN : You have taken 24 minutes. A 
number of hon. Members will be participating on the 
same subject. 

SHRI MADHUKAR SIRPOTDAR : Other hon. 
Members have spoken for one hour or so without any 
disturbance. This Is an unfortunate thing. Initially, " I 
have Informed you, you would have given me 20 minutes 
and I would have finished my speech within 20 
minutes ... (Interruptions) 

MR. CHAIRMAN: Please conclude. All the Members 
are very anxious to participate In the debate. So, you 
plea.e give way to them. 

[Translation] 

'SHRI MADHUKAR SIRPOTDAR : The money 
lenders are stili operating In the villages. They lend 
money and the farmers depend on that loan to carry out 
the farming activities. If the machinery or the money 
lenders are not there, what alternative do the farmers 
have? The banks do not provide any assistance to 
them. No other arrangements exist for providing money 
to the farmers. Crop Insurance Is also not undertaken 
in our country. Now that a new policy has been 
introduced crop Insurance will also be undertaken and 
once such a measure Is taken, the farmers will get 
some relief... (InterruptIons) 

[English] 

Whenever I start my speech, there have been 
disturbances continuously. 

[Translation] 

Stili I also respect the Chair, 

[English] 

I know that there is a time constraint. 

My humble request to the entire House is that 
whenever we form the policy on farmers of this country, 
let us take Into account all these points which I have 
raised. You come to the conclusion first before finalising 
the policy. You may delay the decision. But once the 
decision Is taken, you should see to It that the aame Is 
implemented with determination by this august House. 

The Incidents of suicidal cases are unfortunate. We 
should aee to It that at the end of the day, there should 
not be any suicidal deaths in this country. That Is the 
aim of today's discussion, If we achieve that purpose, 
I think, we have achieved something. That Is my feeling. 

Once again, I thank Shri Vilas Muttemwar and Shri 
Amar Pal Singh, In particular, for Initiating this debate 
on this particular subject today under Rule 193, and all 
the other hon. Members, In general. 

[Translation] 

SHRI RAGHUVANSH PRASAD SINGH : Mr. 
Chairman, Sir, a large number of farmers have 
committed suicides In various parts of the country and 
the House Is discussing the situation arising out of II. 
The people of the country should ponder seriously over 
the concern expressed In this regard by the Hon'ble 
Chairman while Initiating the debate. I do not know 
whether such a large number of people belonging to a 
single section have committed aulcidea on this Issue In 
any part of the world. Why such suicides take place and 
why people are compelled to take such an extreme 
step. It hal been noticed that when a person does not 
see any ray of hope and feels disappOinted from all 
sides • family, society, government, he Is compelled to 
commit suicide. Mental disturbance, psychological and 
medical reasons are also behind these suicides. 
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[Shrl Raghuvansh Prasad Singh) 

Mr. Chairman, Sir, Government In Its reply stated 
the other day that 316 farmers have commmed suicide 
In Andhra Pradesh, Maharashtra and Kamataka. But 
we an know that less figures are shown In official report 
and many suicides are shown as natural deaths. 
However, Government has shown 316 suicides. It was 
the situation prevailing a month ago. The question Is 
not whether these suicides have stopped or not, but 
which are those circumstances under which these 
suicides were commmed. In a state of despair and 
distress, when farmers did not get any help from any 
political leader or from State/Central Governments, they 
were compelled to commit suicide in such a large 
number. I could not understand that suicide can be a 
nation wide phenomenon. I do not understand whether 
such a large number of persons belonging to the same 
community have commmed suicide on any Issue In any 
part of the world. Sociologists and Intellectuals may be 
knowing, but I have no idea whether such a large 
number of people belonging to a section of society 
have been compelled to commit suicide. It is a very 
serious matter and Is stigma on our society. We must 
understand the causes which forced the farmers to 
commit suicide. 

There Is long list of grievances affecting the farmers. 
Farmer is considered a very Important organ of the 
society In any part of the world. He produces food 
without which nobody can survive. Today, we talk of the 
concepts like food security and food management. Food 
security Is worthless and food management is 
mismanagement In the absence of prosperity of farmers. 
Until the condition of farmers Is Improved, both these 
concepts are useless. Hon'ble Minister of Agriculture 
was asking for suggestions In this regard. My suggestion 
Is that Government should seriously look Into the 
reasons for suicide by the farmers. Suicides have been 
reported in three states but same would have happened 
in other States also. Government should be to find out 
the reasons for suicide, problems of farmers and the 
steps taken by CentraVState Government In this regard. 
When all the doors of help would have been closed for 
the farmers and they would have no body to listen to 
their problems sympathetically, only then they would 
have been compelled to commit suicide on such a large 
scale. Therefore, my first suggestion Is that the 
Government should look Into these suicides seriously 
with a view to avoid recurrence of similar situation In 
future. Farmers should not be Ignored and neglected In 
such a way that they are forced to commit suicide, as 
It has happened this time. 

I would also like to say something about crop 
Insurance Scheme. This scheme Is only for name sake. 
Only the big farmers and those who take loan are 
included under this scheme. This scheme becomes 
applicable only when more than half of the district Is 

affected by crop failure. Under the scheme district Is 
considered a unit. Farmers have not been benefited by 
this scheme. When Shrl Chaturanan Mishra was 
Agriculture Minister, he wrote a letter to all members of 
Parliament Informing that they are going to Implement 
a crop Insurance Scheme. My suggestion Is that the 
village should be considered as the unit. If more than 
half of the crop Is affected In the village, the Insurance 
Scheme should be applicable to It. Such arrangement 
should be made applicable Immediately. This scheme 
was Initiated In some dlatricta on experimental ba.ia 
but the Finance Department .topped It. They are not In 
the favour of farmera under any clrcum.tancea. 
Bureeucracy also cause. a hinderance to thla plan. 

·Only the wearer knows whore the shoe pinches." 

Farmers have to work In their fields even In extreme 
climatic conditions which cannot be realised by the 
officers sitting In the air-conditioned rooms. Farmers 
have to face many problems and hardships and there 
Is nobody to listen to their woea which ultimately forces 
them Into commming sulclda. My request Is that the 
crop Insurance scheme should be Implemented In an 
effective manner. 

Farmera In all the parts of the country have to face 
the vagaries of nature In the lorm 01 flood and drought. 
If they are left with some crop, It II destroyed by the 
Insects and other diseases. He Is not able to get 
fertilizers in time. Even If It Is provided somewhere, It Is 
always expensive and aometlmea adulterated too. The 
insecticides used by farmers are of spurious variety 
and have no effect on the Insects. Even after lacing all 
such hardships he has to pay Interest and compound 
interest and so many other Interest. on the debt. Farmer 
Is unable to bear so much 01 pain and, therefore, lorced 
to commit suicide due to despair and distress. 

No agricultural Policy has been furnlahed by you till 
date. During the tenure of our Government, the draft 0' 
agriculture policy was being prepared and the opinion 
of experts was sought. Agriculture should be accorded 
priority. How much was the contribution of agriculture In 
GOP at the time of freedom. This contribution la ateadlly 
declining and has become stagnant. More ~pltal 
Investment and the priority Is required to be given to 
agriculture sector. 

Just now Shrl Balram Jakhar w .. saying that the 
farmer Is concerned with the Irrigation. He has al.o 
mentioned about the water logging. Today there Is 
problem of flood, drought and water logging In dmerent 
paris of the county. In North Bihar, 9 lakhl acre. of land 
Is affected from water logging. If .ome termer procure. 
10 acres of land, he feeia that he ha. enhanced hia 
land holding. He purch •• es the land by aavlng each 
penny. 

Today, the land of those hundred of thousand 0' 
farmera la affected from water logging, rice or even fiah. 
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EVen then he Is supposed to pay revenue. 22.5 lakh 
acres of land In Gandak and weat Kosi areas Is affected 
from water logging. There was some corlespondence 
between the Centre and State Government on this Issue 
but without any outcome. All the communication remains 
on the paper only without any concrete outcome. For 
the laat many years the correspondence between 
Central Government and State Government Is going on. 
About 2 dozen projects pertaining to Gandak command 
Area are stili pending. Earth work cannot be done after 
15th of June. 

It means that this year also people shall continue 
to be affected of water logging. It has been seen that 
In some urban areas an amount of 1 lakh or so is spent 
for water drainage. Now the villagers are saying that 
they are like their counterparts of Punjab and are having 
surplus of wheat with no storage facility. The experience 
is like that only. Therefore, my third suggestion Is that 
top priority should be accorded to the problem of water 
logging in the entire country. We should see the 
ailocatlon for wasteland development and water shed 
Management in the Budget. Only 10% of that Is used 
and rest remains unutilised. It Is shown on papers that 
so much of budget Is allocated but that much Is not 
spent. Priority should be given small Irrigation projects 
which can give Immediate results. All the pending 
projects connected with water logging throughout the 
country should be cleared on priority basis. Credit system 
should be simplified. In the present credit system farmer 
has to file a petition first and has to run from pillar to 
post to obtain the loan. There are many shortcomings 
Including that of touts and corruption. Therefore, he has 
to pay Interest and compound Interest also. All this 
causes a lot of agony to farmers. This should be 
simplified. Farmers should be covered under 
cooperative movements so that they could easily obtain 
loans and good quality seeds. Certainly, farmers want 
to use better seeds for their crops but these are not 
available everywhere in the country and the farmer has 
to suffer losses. 

Therefore, If Is the responsibility of the Govemment 
to provide quality seeds to the farmers and enquire 
about the feasibility of setting up seed farms all over 
the cou ntry. 

Intemational pressure is mounting upon us to stop 
the subsidy on fertilizers. The pressure Is to stop the 
subsidy being given to the farmers and to Increase It for 
Industry. However, we are attentive and alert on this 
Issue and we shall see that In no case subsidy given 
to farmers Is curtailed rather It must be Increased. It II 
an International conlplracy to stop the subsidy on 
fertilizers, pestiCides, equlpments and other Inputa used 
by the farmerl. According to some Iclentlstl, It Is more 
expensive to produce foodgralns In the country than to 
Import from outllde. But they do not know that atomic 
weapon experlmenta are being made when the countries 
try to brow beat one another at International level. Non-

availability of food In such a large country can tead 
other countries to use foodgralns as food weapon to 
browbeat us. Therefore we should strengthen our food 
weapon also as we are strengthening our atomic pawer. 
Otherwise we will have to depend upon others for 
foodgralns. In that case, we would be failing Into the 
trap of food weapon. It Is an International conspiracy 
against us not to allow India to become self-reliant in 
the field of foodgralns. 

The population of our country Is 100 crore. There 
are some other countries which are very small In 
comparison to us. We have such a large population that 
It Is equivalent to 3.5 times that of America. Area-wise 
America is equivalent to the area of 5 India's. This Is 
only a ratio. India occupies only 2.4% of the world's 
area while it has 16% of the world's population. How 
much will be our population In the years 2005, 2010, 
2015, 2020 and 2030 and what would be the quantum 
of foodgralns required during these years have to be 
assessed by the Government and on that basis both 
Immediate and long-term policies are required to be 
formulated. National Agricultural Policy should have such 
provisions and Immediate action plan should be 
formulated in such a manner that farmers may not have 
to commit suicide. India will be strengthened only when 
farmers will be prosperous. I feel that the country will 
be strengthened more when the peasants are happy. 
Instead of atomic weapons, It will be strong and 
properous farmers that will make the country strong 
through food weapon. Suicides of farmers cannot be 
tolerated and we are not going to tolerate them. With a 
request to accord priority to the problems of farmers, I 
thank the Government for allowing the discussion on 
this important Issue under Rule 193 and for giving an 
opportunity to the Hon'ble Members to speak on the 
subject. Long live, farmers' unity. 

SHRI RAJVEER SINGH : Mr. Chairman, Sir, I am 
very happy that myoid colleague and friend Shri Vilas 
Muttemwar has raised the Important issue regarding 
welfare of farmers for the first time in this House 
... (InterruptIons) He never had any link with farmers or 
farming but I congratulate him for taking care of farmers 
as a Member of opposition party ... (InterruptIons) After 
all why farmers were compelled to resort to suicide, 
what were reasons behind It? Has It happened suddenly? 
Whether farmers started commming suicide suddenly? 
This Issue has not been taken seriously even after such 
a lengthy debate on It. Members have made very 
ImpresSive and emotional speech In this House but Sir, 
through you, I would like to know from the Members of 
this House and not the Government as to who Is 
responsible for It. This Government Is certainly not 
r.sponslble for It. The whole House Is responsible for 
sulcld.s commmed by farmers. All the Members from 
ruling party as well as opposition who had b.en eteeted 
to this House during last 50 years are responsible for 
suicide of farmers. It Is laxity on their part. 
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SHRI VILAS MUTTEMWAR : It has never happened 
during last fllty years .. , (Interruptions) 

SHRI RAJVEER SINGH : It Is an outcome of your 
faulty policies or evil deeds and effects of such policies 
are not known immediately ... (Inte"uptions) Piease listen 
to me. Our agricultural policy could not be framed even 
50 years atter getting Independence. A debate was 
held here In 1994. I was a member of Standing 
Committee at that time. Hon. Jakhar II Is present here. 
He was the Minister of Agriculture at that time. A 
conSenBUS report was given to the Government. I may 
have political differences with Jakhar II but I support 
him in matters regarding solving the problems of farmers. 

Mr. Chairman, Sir, it is really unfortunate that 
industrial policy of the country was formulated in 1951 
whereas tm today, the 1st June, 1998, our Agricultural 
policy could not be drafted. In such a situation what 
farmers can do? What has been done for farmers? Just 
now my friend was saying that farmers commmed suicide 
because they were unable to repay the loan and interest 
incurred thereon. I would like to know as to why farmers 
brorrowed money from money-lenders. Are the 
Agricultural Development Bank, Agricultural Land 
Development Bank or other nationalised banks not 
working which provide loan 0 9, 10 or 11 percent. 
Whether it Is also not a fact that Insplte, of NABARD 
and other Governmental Institutions which provide loans 
to farmers at a low rate of Interest news items regarding 
auction and attachment of land of farmers are published 
every now and then. Everyday such news Items are 
published. Whether the farmers are able to repay the 
loans taken at a low rate of Interest? When farmers are 
not capable of repaying loans of governmental 
institutions taken at 8,9,10 or 11 percent rate of Interest 
then how they can afford to pay loan taken at 40 percent 
rate of Interest. 

Mr. Chairman, Sir, this has not happened In a single 
day but Is the result of faulty policies formulated by 
various Govemments during last 50 years. As a result 
of which farmers had commmed suicide. Proper attention 
has not been paid towards the problems of farmers and 
farming and the main reason behind it Is that farmers 
are not organised. The organised people can take out 
movements for Implementation of their policies whereas 
poor farmers cannot even hold demonstration. 

Mr. Chairman, Sir, I do not want to make long 
speech. I would simple say that the situation will further 
worsen if same type of pollcle. are formulated and 
implemented In this country. Today 500 farmers have 
committed suicide, but " all this continues the number 
can reach to 5 lakh or they may be compelled to kll the 
people who have committed atrocities on them. The 
farmers are using chemical fertiliser which Is making 
the land Infertile. The medicine. which have been 
banned In USA are being .ent here. We are exploiting 
our motherland by exce .. use of chemical fertilizers. In 

the graed of getting more produce with the help of 
fertilizer, Insecticide and pesticide we are making our 
agricultural land barren for ever. On the one hand we 
ara compelled to Increase the quantity of chemicals 
and on the other hand we do not have proper Irrigation 
facilities. The rain water goes waste Into the sea. We 
had been unable to make proper management of water 
resources. 

Mr. Chairman, Sir, we had been unable to make 
proper arrangements for Irrigation during the last 50 
years. Sometimes our crops are destroyed by flood and 
sometimes by famine. But nobody bothers as to why it 
happens, i would request the hon. Minister of Agriculture 
to constitute sn empowered committee to Inquire Into It. 
This problem cannot be solved by making statements 
here. We shouid decide agricultural policy and facilities 
be given to farmers. We talk of subsidy. Farmers are not 
going around with a begging bowl in their hands. They 
do not require subsidy. In our country some capitalists, 
over-enthuslastlc scientists and some liberals consider 
the subsidy given to farmers as the reason of 
backwardness of the country. But have you even 
calculated the amount of subsidy given to them? You 
should take a decision as to what could be done in this 
field. It should be taken seriously only speeches are not 
going to make any difference. We can get applause of 
public by emotional speeches but that will not solve the 
problems. We should take stringent measures for It. 
Those who are responsibie for It should be punished 
otherwise nothing would be done. 

I would like to cite an example in this regard. The 
area from where I get elected is very large like a district. 
Hon. Minister, Sir, i wouid like to tell here that atter 
fmean years people of this area would be compelled to 
commit mass suicide. The area between river Ramganga 
and Gangas is worse affected area. This area bears the 
brunt of flood but It does not get water for irrigation. 
These rivers are curse and not boon for this area. There 
Is no canai In both the districts, as a rasult of which 
irrigation management has become failure. The 
Government has declared It a dark area so boring 
cannot be done here. Tubewells cannot be installed 
here, canals are not Imlng water for irrigation and thare 
Is no other arrangament for Irrigation. 

15.47 hra. 

(MR. SPEAKER In the cha'" 

What will happen there atter 15 years when ground 
watar will ba axhaulted. How fields will be Irrigated? In 
that situation how an area with a population of 50 lakh 
will get food. Whether thay would not be compelled to 
commll mBlS suicide. 

SHRI BHUPINDER SINGH HOODA (Rohtak) : Please 
tall tha namas of those districts. 

SHRI AAJVEER SINGH : I am mantionlng the partl 
of Badaun Ind Barellly dlstrlctl which fall betwean 
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Ramganga and Budhlganga rlv.rs. Hon.Mlnlst.r and 
JakharJI know about this ar.a ... (Int.rruptlons) His 
farmhouse may be th.r •. But It Is Irrigated automatically. 
I know that he Is disturbed nowadays because his 
farm house Is going to b. a part of Uttranchal. It do.s 
not r.qulr. Irrigation but prop.r arrang.m.nts should 
be mad. for Irrigation In the ar .... wh.re It Is required. 

Mr. Sp.ak.r. Sir. I will not take much time and you 
won't need to ring the b.1I to r.mlnd me about It. 
Therefore. I r.qu.st you to consld.r the Issu.s raised 
by m •. In the .nd, I would Ilk. to say to hon. Mlnlst.r 
of Agriculture and my other colI.agu.s sitting h.r. that 
the spe.ch.s mad. by M.mb.rs of opposition partl.s 
glv. such Indication tt.t the pr.sent Gov.rnment should 
be h.ld responslbl. for thes. mass suicides by farm.rs 
because this Incld.nt took plac. during Its t.nur •. It Is 
r.ally unfortuNt. that for everything w. held the 
Gov.mment responslbl.. Pardon m. for saying so but 
If som.on. do.s not b.get a child or do.s not g.t tlck.t 
the Gov.rnment is hold responsible for It. If someone 
has gone for some worl< ... (/nterruptlons) 

AN HON'BlE MEMBER : You w.r. also saying the 
same thing wh.n you w.r. In opposition ... (Interrupt/ons). 

SHRI RAJVEER SINGH : I had nev.r said this. You 
can go through my sp •• ch.s ... (lnterruptlons) 

5HRI VilAS MUTIEMWAR : Your party p.opl. us.d 
to say that. .. (Interruptions) 

SHRI RAJVEER SINGH : No on. used to say this 
thing. Your hearing may have made the 
d lifer. nce ... (Interruptions) 

SHRI VilAS MUTTEMWAR : Now the position has 
chang.d ... (Interruptions) 

{English] 

DR. T. SUBBARAMI REDDY (Vlsakhapatnam) : We 
are v.ry anxious to know your sugg.stions. What are 
your observations? 

(Translation] 

SHRI RAJVEER SINGH : You pl.as. listen to m •. 
I am saying again and again that you have no 
exp.rI.nc. to sit elth.r th.r. or h.r •. Shrl Jakhar Sah.b. 
you are a s.nlor M.mb.r. You pl .... make arrang.ment 
for organising one training camp and should teach your 
frl.nds how to sit In the opposition. This point Is over. 
I have said this to Shrl Jakhar Sah.b b.cause .arll.r 
h. was the Sp.ak.r. H. knows the rul. and regulations 
of parllam.nt. 

SHRI VilAS MUTTEMWAR : Now you would n01 get 
an1 opportunlty ... (lnt."uptlons) b.caus. now you are 
about to com. to 'hi • • 1d •... (lnte"uptlons) You did not 
know how to stay In pow.r and w. did not ~now how 

'to stay In opposltlon ... (lnt.nvptlons) 

SHRI RAJVEER SINGH : You do n01 know how to 
stay elth.r In the pow.r or In the opposition but we are 
I.arnlng how to stay in power. You even did not know 
how to stay In the Opposltlon ... (lnterruptlons) 

{English] 

MR. SPEAKER: Please address the Chair. 

[Translation] 

SHRI RAJVEER SINGH : Mr. Speaker, Sir. he had 
Interrupted m., that Is why I had given the r.ply. Earll.r 
also h. used to Interrupt Ilk. this wh.n I was speaking. 

(English] 

MR. SPEAKER : You addr.ss the Chair. 

[Translation] 

5HRI RAVJEER SINGH: I had r.plled to him when 
h. Interrupt.d. Earll.r also th.s. p.ople us.d to 
Interrupt during my speech. this Is their habit. 

SHRI SOMPAl : let the pr.s.nt arrang.ment 
continu. for five y.ars, both will I.arn. 

SHRI RAJVEER SINGH : Mr. Sp.ak.r. Sir, through 
you I would Ilk. to request the entire House that Instead 
of blaming .ach other they should take this lasu. 
s.rlously. If thes. sulcld.s were committed, then It Is 
not the result of Gov.mm.nt of SM SompalJI which has 
b •• n in power for 2 months and 10 days. It Is the result 
of our 50 y.ars of n.gllgence. It Is not the fault of Stat. 
Gov.rnment. No State Govemment should be faulted 
for that. We cannot evade this thing by saying that It Is 
the r.sponslbility of the Stat. Government. You have 
not framed any agricultural policy. the State Govemment 
Is concerned with this, you have not decided anything 
h.r. and you are blaming the State Govemment. If at 
all, somebody Is to be blamed. It Is the fault of the 
Congress Party because out of these 50 years. they 
have ruled this country for 45 years. Th.r.for •• you are 
the guilty and you are blaming oth.rs for this. 

I thank you for giving me an opportunity to speak. 
With these words, I conclud •. 

(English] 

SHRI NADENDLA BHASKARA RAO (Khammam) : 
Mr. Sp.aker, Sir, most of us com. from the farming 
community, but non. of us Is int.r.st.d In the w.lfar. 
of farm.rs. Hats off for the Indian farm.rs who have 
production about 198 million tonn.s of food grains .0 
far. 

As far as Andhra Prad.sh Is concerned, the farm.rs 
hay. produc. about 1 .35 million tonn.s of foodgraln •. 
They have glv.n th.lr .weat and blood to us. But what 
~ay. w. given to them? Nothing. From us, there is no 
h.lplng hand to the farm.r. They are laft high and dry. 
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[Shri Nadendla Bhaska,. Rao) 

In fifties, sixties and seventies, we used to beg for 
food from other countries. In those days, our population 
wes only 40 crore or 50 crore. Now, our population Is 
about 95 crore. We are providing food to all of them. It 
Is these farmers who are responsible for this. They are 
supplying 19 million tonnes of food, and their target Is 
going to be 21 million tonnes of foodgralns In the near 
future. They are prepared to fulfil It. In spite of that, we 
are not showing any Interest to them. They are being 
cheated, If I may be alowed to use this word. They are 
being cheated by all sections of the society. The trader 
has cheated them, the Government has cheated them, 
and the middleman has cheated them. Everybody In 
the society has cheated them. Bureaucrats have 
cheated them. They are being supplied spurious seeds 
and adulterated manures. No remunerative price Is 
being fixed or given. 

Remunerative price has been fixed for wheat 
recently. In this regard, I met the hon. Minister and 
explained to him the plight of the fanners In Andhra 
Pradesh. A bonus of Rs. 55 has been fixed for wheat 
whereas paddy Is not given any bonus. The paddy ryots 
are left like that. Most of the paddy Is produced In the 
southern parts of the country, but they have not been 
given that benefit which he has accorded to the wheat 
ryots. What was the reason? The credit system that Is 
available to the fanners Is mlaerable. 

The conditions which they are putting are very 
stringent. This ta the case either with the cooperative 
banks or commercial banks. They are unable to tsp the 
proper channel. They have to be motivated and make 
the credit facility e .. ler for the fanners. 

Then, a proper crop pattern hu to be Introduced In 
the country. Since a proper crop pattern has not been 
Introduced In the country, If some farmers grow a 
particular type of crop, everybody Is going in for It. So, 
a proper crop pattern should be Introduced In the 
country. For example, In Andhra Pradesh, cotton has 
been grown by some farmers this year and everybody 
has gone In for cotton. Our leader, Dr. Balram Jakhar, 
has alao vlalted some parts of Andhra Pradesh and he 
has .. en how the cotton growers are suffering there. 

Many cotton growers have committed suicide there, 
because their crop was not Insured. The crop Insurance 
scheme has completely failed. There was no proper 
Insurance of their crops. Some foreign countries are 
following some method. If that system Is adopted In our 
country also, the fanners will be benefited. But that 
system has not been Introduced In our country so far. 
Some batiks have Introduced that Iystem In some 
pockets, but not In the entire country. In Andhra Pradesh, 
that system Is not being followed. Most of the fanners 
who have committed suicide were from Andhra Pradesh. 
About 300 fanners have committed suicide there and 

they were all cotton growers. They have committed 
suicide because spurious seeds and spurious drugs 
have been supplied to them. On account of that, they 
suffered very much, they felt desperate and have 
committed suicide. 

Sir, what ax-gratia amounts are being given by the 
eentrsl Government and the State Governments? They 
have given Rs. One lakh to each family. Is It sufficient 
for the man who had grown the crop and suffered? It Ia 
not sufficient. As our hon. friend Shrl Vilas Muttemwar 
has suggested, a minimum of Rs. Five lakh has to be 
fixed as ex-gratia. 

When I met the hon. Minister, I suggested to him to 
follow the Insurance credit card system. In that system, 
whatever amount the fanner takes as credit, whether It 
Is Rs. 10,0001- Rs. 20,000/- or Rs. One lakh from the 
bank, that amount will be Insured by the Insurance 
company. That provision has to be there In the guidelines 
of the banks. Then, In cue the farmer falls to return that 
amount, the Insurance company will step In and pay the 
amount so that he need not commit suicide. This Is the 
system which Is prevailing In aome foreign countries. 
This system Is easy to be adopted and this system 
should be Introduced In our country. 

Sir, I was the Minister of Agriculture for some time 
In Andhra Pradesh and I Introduced a crop insurance 
scheme. 

MR. SPEAKER : Shri Bhaskar Rao, you can 
continue tomorrow. I would like to make some 
announcements. 

The House has already taken three hours on this 
subject. As you are aware, the subject under dtacusslon 
Is very important and I am sure some more Members 
would like to participate In thla debate. If the House 
agrees, the discussion may be resumed tomorrow, the 
2nd June, 1998, at 1.00 p.m. by dtapenslng with the 
Lunch hour. 

SEVERAL HON. MEMBERS : Ves, Sir. 

MR. SPEAKER : All right, Thank you. 

15.51 h .... 

ANNOUNCEMENT RE: AlLOTMENT OF 
TELEPHONE AND GAS CONNECTIONS 

MR. SPEAKER : I would Hke to make ona mora 
announcement. 

Hon. Mamberl, It haa baan dacldad today, In 
conlultatlon with the han. Mlntater of Parllamantary 
Affairs, han. Mlntatar of Communlcatlona, hon. Mlnlater 
of State for Petroleum and Natural Gas, and the Leaders 
of Parties and Groupi In Lok Sabha, to allot to aach 


